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SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Madam, actually they
want to politicise it. (Interruptions)

THE DEPUTY CHAIRMAN: I
understand that Mr. Rajgopal and Mr.
Venkaiah Naidu had also given this
notice. The hon. Chairman in his own
wisdom has allowed discussion only on
the North-East. That is why it is listed
today. If you want that south or any
other part of the country should also be
discussed, you can very well talk to the
hon. Chairman. But this is what was
decided in BAC. It has been listed for
today. Let us start the discussion. Let
Mr. Malhotra start the discussion. In any
case, if you want to speak, you may add
that to your speech. There is no restric-
tion on you. (Interruptions)

SHRI C.P. THIRUNAVUKKARASU:
1 am sorry, Madam, ...(Interruptions)

THE DEPUTY CHAIRMAN: No, no.
Let me complete. (Interruptions) Just
listen.

SHR1 S. VIDUTHALAI VIRUMBI:
Madam, the whole discussion will be
politised.

THE DEPUTY CHAIRMAN: Mr.
Virumbi, what do we do in Parliament, if
we don’t do politics? We do politics here.
Let mc complete my sentence first.

So, it is quite natural that every
Member would want to speak about what
he thinks the problem is, whether some-
thing is listed or unlisted. You will speak
about your concerns.

SHRI R. MARGABANDU: With due
rspect, 1 want to say one small thing.
BAC had looked into the matter and
allowed discussion only on one aspect of
the matter.

SHRI NILOTPAL BASU: The only
problem is that they do not know the
Rules of Procedure, Madam. (Interrup-
tions)

SHRI S. VIDUTHALAI VIRUMBLI:
Anyway, Madam, you have just now
given the ruling that we should consult
the hon. Chairman. Bui you are also
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saying that we can add this while spealk-
ing. Madam, the problem of Neorth-East
is totally different. The problem of south
is different. They want: to politicise the
issue. (Inierruptions)

THE DEPUTY CHAIRMAN: Ore
minute. According to the rules, if the
debate becomes irrelevant at any point of
time, the Chair can stop the discussion.
But as long as the discussion is within the
rules and it js relevant to the subject,
Members can speak. Well, we all belong
to India. There i3 no division in the
country. So, if some Member speaks, I
cannot stop him. Also, I cannot direct a
Member before he has spoken. I don’t
know what Mr. Venkaiah Naidu has in
his mind. He might speak about
Maharashtra or Gujarat. Let the
discussion start and we will direct it
properly. Don’t worry about it.

SHRI S. VIDUTHALAI VIRUMBI:
Madam, then 1 should 4lso be given
permission to speak afterwards. I will
confine myself to North-East
(Interruptions) They want to politicise it.
1 feel that I must be given a chance to
speak.

THE DEPUTY CHAIRMAN: When
we reach the river, then we will know
how to cross it. Okay, let us reach. You
are preempting it. If you did not say, I .
am sure, he would not have mentioned it.
Now, as you have said, I would be
apprehensive  he  might do it
...(Interruptions)... Okay. Now.  Prof.
Vijay Kumar Malhotra.
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THE DEPUTY CHAIRMAN: Now,
Shri C. Apok Jamir.

SHRI VAYALAR RAVI (Kerala): It
is his maiden speech.

THE DEPUTY CHAIRMAN: Yes. A
young man making a maiden speech has
its own significance.

SHRI C. APOK JAMIR (Nagaland):
Madam Chairperson, 1 am very grateful
to you for having given me this
opportunity to  participate in this
discussion on the situation in North-East,
which is very relevant at this juncture
when we are facing so many problems in
that area. As everyone is aware, when we
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talk about North-East region, we
automatically refer to Assam, Meghalaya,
Manipur, Tripura, Arunachal Pradesh,
Nagaland and Mizoram. And if we look
at the boundaries, we see that the
boundaries of all these States have been
connected to Burma, China, Bangladesh
and Bhutan. So, in othcr words, this part
of North-East region has a very great
significance. As far as the security of the
nation is concerned, the North-East
region has a very strategic significance
and, I think, Members of this august
House and the. Home Minister should pay
heed to this importance. For the last
forty years this whole region has been
neglected. It has been in darkness. There
has been a feeling of isolation among the
people. In spite of all the efforts made by
the Central Government, during the past
40 years we are facing this problem of
insurgency today. Insurgency is
something which was.not in existence in
all the North-Eastern States. In fact,
through an agreement, for political
reasons, Nagaland got statehood in 1963.
[t was the wisdom and the farsightedness
of Pt. Jawaharlal Nehru that to fulfil the
aspirations and to maintain the identity of
the tribal people there, this State came
into existence. Now, why is insurgency at
its peak today? I think, this is an issue
over which every responsible Member of
this August House and the whole nation
has to think and come out with a
solution. It will have a positive effect on
the people of this region. As we are
approaching the 21st century, we just
cannot leave this whole area as it is.
3.00 P.M. I think a lot of thought has to
be put into the incidents, the accidents
which are taking place during this
century. We should see-to it that the
same picture is not repeated in the 21st
century which is just a couple of years
ahead. As far as the insurgency is
concerned, since the independence of this
country, we have seen, especially in
Nagaland insurgency has been the route
more as a secessionist movement and
which has gained momentum after
economic disparity has set in in this
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region. Because of this ever increasing
unemployment probléem, the people of
this region, especially the youths have
gone astray. 1 think, it is the youth of
these areas that the Government of India
should focus on. I feel that this
insurgency has a big relevance as far as
economic development is concerned. The
rise in insurgency has more to do with
the lack of economic development in
these areas. When North-East came into
existence or came into prominence—I
think it was during the Chinese
aggression—in 1962, it is only then that
realisation dawned that there are people
in this part of the region who aiso form
part and parcel of this great nation. But,
unfortunately, despite the realisation—of
course, efforts were made on the
economic side and on the infrastracture
side, efforts were made to construct roads
and railways these were more from the
defence point of view and from the
strategic point of view. Since everything
depends on economic development, I
think that more emphasis should be put
on the economic side.

1 know that each State has its own
inherent problems and each State can
bring about a solution to its own inherent
problems. 1 would like to dwell on the
State of Nagaland. since I hail from that
State, from that region. It is in Nagaland
that insurgency had taken root. It is
through this insurgency in Nagaland that
it has spread throughout the North-
Eastern States. I think that if you can
curb or come to an understanding or
come to the negotiating table with the
present insurgency group to solve this
problem it will be a stepping stone
towards peace in thiS region.

Madam, I would like to give a brief
history of Nagaland; a very brief outline.

It was in 1946 that the movement
started. It was during this time that the
Naga People’s Convention and Pandit
Jawaharlal Nehru, the Prime Minister of
India then, came to an agreement on the
basis of a sixteen-point memorandum
which resulted in the creation of
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Nagaland as the sixteenth State within
the Indian Union.

The hallmark of this agreement was the
spescial provision enviasged in article
371A of the Constitution of India which
reads as under: 1 quote—'(a) No Act of
Parliament in respect of—(i)religious or
social practices of the Nagas, (ii) Naga
customary law and procedure, (iii)
administration of civil and criminal justice
involving decisions according to Nagar
customary law, (iv) ownership and
transfer of land and its resources, shall
apply to the State of Nagaland unless the
Legislative Assembly of Nagaland by a
Resolution so dccides;’.

Therefore, Madam, a spccial status has
becen given to  Nagaland. But,
unfortunately, this  agrecment,  this
accord, which has been signed between
the Government of India and the
leadaers of Nagaland, has not been
adhered to in toto. When you enter into
an accord—be it the Assam Accord, be it
the Bodo Accord, or any other accord—I
think, to generate confidence among the
people of that particular area, steps
should be taken towards fulfilling the
provisions of that accord. The aspirations
of the people of that arca should be
taken into consideration.

We are very happy that a ccascfire has
come into being in Nagalamd. This is not
just the result of the efforts which have
been made recently. This has been thc
result of the efforts by many scctions of
the Naga people—the non-gevernmental
organisations, the.Naga Ho-ho, which is
the apex body of the Naga tribes, the
Mothers’ Association, the student body
and the churches. They had taken the
initiative and they had given their time to
contact each and every section of the
Nagas in order to bring about peace in
the State of Nagaland. It is a tremendous
achievement, no dout. But the point ‘is
wl/wfher this ceasefire would just be the
end, or, whether any progress has been
made.
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To my knowledge, the State
Government has not becn taken into
confidence. 1 feel that the State
Government  should be taken into
confidence. The State Government
represents the people of Nagaland. It
understands the scntiments of the Naga
people. It knows the culture. It is aware
of the way of thinking of the Naga people
and their likes and dislikes. Therefore, it
is absolutely necessary that the State
Government should be taken into
confidence; particularly, when you are
dealing with such sensitive issues and
when you are dealing with an issue which
is relating to the integrity and the unity
of this grcat nation.

Madam, Chairperson, 1 would like to
impress this upon our Home Minister.
Why is it that only one faction has been
approached? In fact, the state
Government has been making efforts to
contact each and every faction because
we feel that they are also part and parcel
of the Naga society. In fact, we have not
only the NSCN(IM) but also the
NSCN(K), the federal body and the
NNC. These are also groups. The people
who are involved in these also comprise a
large chunk of the Naga populace. They
are Nagas. So, I think they should also
be approached.

In fact, when it comes to the question
of the unity and integrity of this great
nation, I think, pride should be
secondary. I think the Government of
India should go all out to see that peace
is brought and that something concrete
shapes up from the on-going process
during the cease-fire.

Madam, Chairperson, 1 will also like to
dwell on why there is so much of
disparity in Nagaland. When 1 talk of
Nagaland, 1 know that there are similar
problems faced by the neighbouring
States. We all hail from the same region,
and we face the same common problems.
The treatment meted out to this region
by the mainland has not been
satisfactory. Yes, efforts have been made,
but they have not been made to the
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satisfaction of the people of the North-
Eastern region.

All the States are facing a financial
crisis, and due to this, no developmental
work can take place. None of the States
is able to take up any work which will
benefit the public at large. Why? Because
the Central Government does not
understand  the  disparities and the
peculiaritics of the area as a whole.
When the State of Nagaland came into
cxistence, it was a political decision. It
was not on cconomic consideration. So, it
is undcrstandable that since it did not
come into being under an economic
consideration, the State needed cent-per-
cent assistance from the Government.

There is an impression, a
misconception, among the people in the
mainland that despite all the fund which
has been poured into the North-Eastern
region during the past 40 years, no
development is taking place and that
there is so much of corruption. But, I
would like to point out to this august
House that you should see it from the
point of view that the North-Eastern
areas, especially the tribal States, are not
commercially viable areas.

The initial period of development was
more on administrative areas such as
building headquarters, providing water
supply, electricity and other essential
items which the people require. It was
not necessarily for economic purpose, but
for administrative convenience. So, in
these areas a lot of money was spent and
you cannot say that this was corruption.
You cannot say that this is also not a part
of development. But, today, what we
need is to create avenues for the
unemployed youths. For the last 40 years
the population of the area has been
increasing, but the devélopmental process
has not been keeping pace. That, I feel,
is the crux of the problem of insurgency
in Nagaland and other North-Eastern
States. The Central. Government should
give more thought to it and should give
m< e emphasis on the economic aspect of
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the problem to bail out the North-
Eastern States from the present crisis that
they are in. In fact, many Committees
and Commissions recommended lofty,
constructive and attractive schemes for
the region, but they have not been able
to implement them. Take, for instance,
Nagaland. We had the Rangarajan
Committee, which was basically there to
take care of the special category States.
Without consulting the respective States,
it recommended earmarking of 20 per
cent of the Plan Budget for the non-Plan
areas. At the time when there is a
financial crisis and when the Northern
States are facing problems, imposition of
a 20 per cent cut on the'Plan money has
caused a burden to the concerned States,
especially Nagaland. We have problems.
The Central Government should work
out a mechanism, whereby a special
incentive package is made available to
the North-East.

Since the gravity of the North-East is
very much pertinent and the august
House is very well aware of as prevailing
situation in these areas, as responsible
Members of this august House, who have
swarn here in the name of God or
Constitution that they would uphold the
unity and integrity of this great nation, I
impress upon them not to delay in
coming to a viable solution to rescue us
from the pecarious condition, whether it
be insurgency or economic condition. I
impress upon the august House to
consider this.

SHRI KHAGEN DAS (Tripura)
Madam Chairperson, as you know I am a
new Member. Before taking part in the
discussion, 1 would like to say this. I do
not know the rules and regulations and
formalities of this House. I beg your
pardon, Madam.. Elderly and respected
statesmen are here. If anybody is hurt by
anything that I say, please excuse me.

While participating in the discussion,
the people sitting in Delhi fail to see,
understand and feel the agomy of the
people of the north-castern region. The
region was deprived, it was neglected, so



257 Short Duration

long. After 50 years of Independence, the
north-eastern  States are the most
backward. No proper communication
system is there; no infrastructure is there;
there is no industry worth mentioning.
Severe unemployment problem is there.
Arc we, the people who are living there,
responsibic for it? This is my question to
this august Housc. Arc not the north-
eastern States within the Indian Union?
The other day, while I was taking part in
a seminar, a member of the Shukla
Commission, Mr. Verghese, correctly
pointed out that the north-eastern region
was discovered only three years back.
That is because only during the time of
the United Front Government, Mr. Deve
Gowda and Mr. Gujral, two Prime
Minister, one after another, visited the
north-eastern States. They went through
the problems of the state. A Commission,
the Shukla Commission, was appointed to
go into the details and put forward its
suggestions. There was another
Committee also, the Boparai Committee.
It also recommended something for the
development of north-eastern States. I
urge the Government of India to
implement the recommendations of the
Shukla Commission as well as the report

of the Boparaj Committee. So far as our
neighbouring countries are concerned, I
urge upon the Government of India to
“have good relations. The extremists are
taking shelter in the neighbouring coun-
trics, The Home Ministry knows about it
very well. So, a dialogue can be initiated
with these countries to contain the ex-
tremist activities as well as the ISI ac-
tivities and also activities of other foreign
agencies.

Madam Chairperson, on the 3rd June,
1998, 1T had made a Special Mention
wherein I had spoken about the need to
curb activities of the extremists in the
North-Eastern States. In my Special Men-
tion I had briefly touched upon the nexus
among the extremist groups in the North-
East and foreign assistance being made
available to them. I had specifically re-
quested for deployment of additional for-
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ces in my State of Tripura for curbing the
activities of the extremist groups. Madam
Chairperson, 1 am thankful to you for
giving me another opportunity to raise it
again. Now, I will highlight the sufferings
of the people of the North-East due to
continued subversive activities in the Ee-
gion. Right at the beginning I have men-
tioned that the situation in the Norh-
East Region is particularly complex be-
cause of the multi-lingual, multi-ethaic
character of the Region and its gecg-
raphical location. Therc is no denying the
fact that even after fifty years of Inde-
pendence, the North-East States remair
backward because of callous and step
motherly treatment by the Central Gow
ernment. Over the preceding 25 years
lot of changes have taken place which
threatening the entire security of tle
Region and also the development pn-
cess. As pointed out by the first speaker
correctly there are 70 extremist organin-
tions which are active in the Region. e
urgent need of the hour is to effectiely
deal with the extremist groups for the
sake of the unity and intégrity of the
country. The sophisticated weapors wvail-
able to the miscreants atd the invalve-
ment of the ISI is fomeiiting “roible in
the region underlines the vigenc of a
joint action by the Centré and theState
Governments to deal sternly with the
insurgency problem. The region share its
border with China, Bhutan, Myamar
and Bangladesh with a very narrow e
into the rest of India. According tothe
Home Ministry’s report there are caps
in Myanmar, Bhutan and Banglaesh
which are being used Sy the extrmists
for™ their safe haven, sanctuary, tiaing.
The Central Government must (ke yp
the matter with th€ concernedcountries
to seek -fheir cosperation in msmantiing
thess cainps and handingover the ex-
tremists’ to the Indian authorities. Some
of the dreaded groups have international
links which are borne out by the facts
that they have offices in Thailand and
England. The most disturbing feature of
the extremists in the North-East Region
is there is a growing evidence of several
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groups coming together on some points,
Their interests are common. With assist-
ance from neighbouring countries their
interaction seems to be growing.

Another feature of the extremists in
the North-East is outside forces are act-
ing with the sole purpose of destabilising
the region and the country. As a result of
which the unity and integrity of the
country is seriously threatened. Prof. Vij-
ay Kumar Malhotra has correctly pointed
out that the striking feature of the in-
surgency in the North-East has been the
thoughtless manner in which the extrem-
ists resort to killing. Killings are being
done in the name of vaguely voiced
separatist demand. But the sole objective
of such crimes is to incite the communal
violance, especially in Tripura, where the
demographical situation is very delicate
and distinctly different from the other
States in the region. Today, money extor-
tions, kidnappings, drug trafficking
...(Time Bell) Madam, I am a new
member. Please give me some more time.

THE DEPUTY CHAIRMAN: Your
party was given eleven minutes’ time.
You have spoken for exactly ten minutes.
So, you can speak for one more minute.

SHRI KHAGEN DAS: Madam, 1
need another five minutes. Today, extor-
tions, kidnappings and drug trafficking
have become a big business in the North-
East. In the absence of adequate employ-
ment opportunities people are driven by
the lust of easy money. On the one hand,
the under-development and lack of op-
portunities have led to growth of extrem-
ism. On the other hand, the activitics of
the insurgent groups are coming in the
way of the developmental works in the
region. The people in the North-East arc
fed up with these misguided elements.
They want that the developmental works
should take place. But due to the atmos-
phere of threat and fear created by the
extremist outfits, pcople do not come out
in open. 1 would like to mention here
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that due to the extremist activities all
over the region and with the frequent
road blockade and disruption of traffic,
the sufferings of the pcople have in-
creased manifold. The Government of
India should develop an alternative route
in the North-Eastern region to Banglad-
esh so that we do not remain dependent
on one route only. The Central Govern-
ment has to assist the State Government
in a big way to bring back normaly in
the region. The predominant feeling of
alienation and deprivation among the
people has to be addressed to.

The Shukla Commission has already
made recommendations for bridging the
gap in the infrastructure sector. It is
imperative in the national interest that
the Central Government should immedi-
ately act on these recommendations in a
time bound manner.

Finally, I request the Government of
India to give topmost priority to tihc
security-related proposals, including the
reimbursement of expenditure on sccuri-
ty, as was done in the case of Jammu and
Kashmir, Punjab and Assam and also to
consider the proposals on the governmen-
ta) issues sent by the State Government
of Tripura, keeping the intercsts of the
State, the region and the nation.

I would like to submit one more point.
It is my firm belief that therc cannot be
two opinions in this House on the ques-
tion of maintaining the communal har-
mony and the unity and integrity of the
country. I also believe that all the patrio-
tic democratic and peace-loving people of
the country above political affiliation will
throw all their mites unitedly in this
direction. Therc must not be any com-
promise with the elements who are rais-
ing the separatist and secessionist slogans
and are engaged in extremist forces must
be dealt with severely. For that, the
Government of India must come forward
and provide the necessary fofces to the
State Government for effective counter
insurgency operation. But it is unfortu-
nate that the Central Government is tak-
ing a different attitude in extending the
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kind ot help that is required by the State
Government. The hon. Home Minister is
present in the House. I would like to
bring this fact to his notice. Our Chief
Minister met the hon. Prime Minister,
the Home Minister and the Defence
Minister... He brought to their notice the
urgency of sending more additional for-
ces. It was reported that the response was
positive. Then the hon. Defence Minister
visited Tripura. He had also given as-
surances and told them that within a very
short period, he would invite the Chief
Minister to Delhi in consultation with the
Home Minister. Immediately after his
departure from Tripura, one battalion of
army was withdrawn. At that time, four
M.Ps, one from West Bengal and three
from Tripura, were there. We sent fax
message to the hon. Prime Minister, the
Home Minister and the Defence Minis-
ter, to send back the forces and also to
send five additional battalions of army for
effective operation. Only army is the
most effective in counter-insurgency oper-
ations. Then, three MPs from Tripura
also rushed to Delhi and met the Union
Defence Minister. He told them that he
was not aware of the withdrawal of for-
ces; he only came to know when he
reccived our message. Then he also gave
us an assurance that he would replenish
the forces and, would, in consultation
with the Chief Minister, invite our Chief
Minister to Delhi for further consultation.
The same day, we also met the hon.
Home Minister. We had a cordial discus-
sion and he had given us an assurance
that he would look into it sympathetical-
ly, and would, in consultation with the
Home Minister, invite the Chief Minister.
But that was not done so far I -again
urge the Government of India that when
the unity and integrity of the country is
threatened, they should come forward to
help the State Government by sending
immediately adequate forces for taking
effective measures against the forces
which are all to destabilise the region and
the country. Thank you, Madam.

THE DEPUTY CHAIRMAN: Shri
Jaswant Singh.
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SHRI MD. SALIM (West Bengal):
Madam, it is his maiden speech.

THE DEPUTY CHAIRMAN: After a
spell of a few years in Lok Sabha, he is
again making a maiden speech here.

SHRI MD. SALIM: Hardly do we
have an opportunity to listen to him.

SHRI JASWANT SINGH (Rajasthan):
Madim Deputy Chairman, I am very
grateful to you for your kind references. 1
will be very brief. I am a late entrant to
this discussion because 1 was directed, 1
think quite appropriately, by the hon.
Home Minister this morning that I must
intervene, put across some of the aspects
of what the Government has already
done. This I do, Madam,—of course, I
have the honour to do—both as a
Member of this House and as a Chair-
man-designate of the newly expanded
North-East Council. That is yet to be
legislated upon, and I am sure, this
House, and also the other House, will
shortly be seized of it. There is unanimity
about it, and also abulit the institution of
the Council, its composition, expansion
and role. I listened with great care,
Madam, to the initiator of the discussion,
and also the interventions by the two
hon. Members, one from Nagaland and
the other from Tripura. I listened carefu-
ly because they gave voice to their pas-
stionately held beliefs, and some of the
concerns that they expressed, without any
doubt, are poignant concerns which, 1
assure the hon. Members, this Govern-
ment shares in their entirely. I recognise,
Madam, that this discussion is focused on
ISI-activitics, but it has by the very na-
ture of it expanded into the economic
and other aspects.

This is a fact, this is an oft-repeated fact,
this is a reality that the geographical
distance of what we collectively term as
North-East has resulted in an emotional
separatneess. Both have to be bridged;
this geographical distance has to be
bridged and the resultant emotional
separateness has also to be bridged. The
communication,
communication in a physical sense and
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communication as communicating. It is
these deficiencies that have resulted
during the last 50 years, in these 5
decades of independence, in creating a
situation which by any standards, by any
criteria, can not be called a satisfactory
situation. There is another aspect. This is
something about which I make an appeal
to the entire House indeed, and certainly
to the Members who have the honour to
represent the States. There is an urge, as
is an urge in other parts of the country,
too, for the articulation and recognition
of identity. This creates not so much
-conflict but disharmony. When we have a
collective description “the North-Eastern
States”, it is a region that is being
geographically described as the North-
East, principally because of the
convenience of description. But each of
the States of that region is a separate
State with a very distinct language,
cultural pattern and life style. This is also
an aspect of the challenge that we face.
This is, after all, the Council of States. If
the Council of States were not to address
itself the problems of the States, who
would? The focus of the discussion was
on ISI and the activities of the ISI. It is
my belief that the ISI, or any such
activity, is really spawned in the foetid
waters of discontent. If there is no
discontent, no matter which agency from
which country, how can it find roots
there? The problem, therefore, is both
external, to which we must address
ourselves because it is our duty, and
internal because somewhere somehow we
have neglected to do that which prevents
the water from stagnating and that
stagnation has resuited in both these
manifestations. Both have to be
addressed. 1 have no doubt that the hon.
Home Minister would be addressing
himself the law and order aspect and the
consequential insurgency aspect of it, and
the related issues of the States’ problems.
My brief is limited. It is to share with you
the approach that this Government has
adopted on the economy. Why do I talk
of the economy? Because, as the hon.
Member from Nagaland has quite rightly
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pointed out, somewhere at the root of all
this does lies the question of economy. If
the economy of the region were thriving;
if there were sufficient jobs available, if
the young of the entire region, of all the
States, had not only education but also
an opportunity to do something with that
education—I don’t say that the entire
problem will be solved—but it will
certainly go a very great distance towards
solving the problems. It is easy to
articulate these concerns. It is also easy
to identify the objetives. It is not easy to
achieve them. What is required is for the
young, not simply of that region but of
the country as a whole, of the eatire
nation, to live in a healthy body, in a
healthy body inhabited by a creative
mind and in that is then planted the seed
of education and then the sap of life
begins to run. It is this deficiency which
has compounded itself particularly in
North-East. 1 used the words ‘North-
East’ in a geographical sense, not in a
denotative, socially identifying sense.
How has the Government approached the
problem? Madam, we believe that the
approach economically and otherwise has
to be both integrated and integrative.
Integrated in the sense of being holistic,
and integrative in the sense of bringing
togéther rather than separating, as
inclusive, not as exclusive.

The second aspect which we fact
everywhere is about this reality of a
scarcity of resources. The approach that
had been witnessed earlier of incremental
allocations. One year being followed by
the second year and an automatic 10 per
cent or 8 per cent or 13 per cent
increment of the previous year will now
simply not work, unless that allocatioa is
related’ to a specific implementation

‘schedule. This is the kind of fiscal

profligacy that the country can simply not
affort. This is’ the second approach.

The third approach is about the growth
of assets. Assets of the whole region must
‘grow and the region must be enabled to
develop on those assets. What are the
assets? The greatest asset of the whole
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region is water. Have we done something
to develop water? We have not. That
obviously becomes an objective. The
other great assct is the forest wealth.
Have we used. forest wealth well-enough,
or unwisely? 1 tend to think—this is not a
value judgement, it is a judgement of the
reality—that we have exploited the forest
wealth and we have used it unwisely.
Therefore, we need to correct that. That
is the basic approach. What has the
Government done in this regard ever
since it came into office? 1 don’t want to
engage in a competitive claim-making
that they did this and we did this. The
objective reality is that what the
Government has done is there. Among
the first states of the Union that the hon.
Prime Minister visited was Assam. There
was a symbolism in it, as also realism. He
visited Assam becaise he felt that there
was need for the Prime Minister of India
to visit Assam first. The first major
conference that the Prime Minister
convened was a Conference of Chief
Ministers of th& North Eastern States.
Among the first major decisions
announced was about the reconstitution
of the North-East Council and about the
expansion of the North-East Council by
including in it the State of Sikkim, whose
exclusion all these years is not really
justifiable on  geographical or on
administrative grounds. A mention has
been made of the Shukla Committee
report. It was a high-level Committee
appointed by the previous Government.
Madam, it is just for the information of
hon. Members. That Committee had
actually been preceded by yet another
Committee, Bimal Jalan Committee. I
am not, therefore, going into the
genealogy of the Committees that have
been seized of this problem. But I think
it is necessary for me to point cut what
flaws existed in the fundamentals of the
Shukla Committee report and why it
became difficult to implement it. The
then Prime Minister had announced an
economic package for North-East. And a
high level commission was appointed
under Mr. S.P. Shukla, who was formerly
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a member of the Planning Commission.
Mr. Shukla spent a great deal of energy,
time and effort in the region and he
examined the gaps in important sectors,
in infrastructure development of the

entire region, specially, power,
communications, railways, roads,
education,  agriculture, etc.  That

Commission recommended a number of
measures for clearing—and these are not
my words—the backlog in basi¢ minimum
services. By the time this Commission
concluded its work and gave its findings,
there already existed a large backlog of
basic minimum services. And I don't
have to define what basic minimum
services are. Also, there were gaps in the
infrast{ucture. The backlog identified by
the Shukla Commission in basic minimum
services amounted to Rs. 9,396 crores.
That was the accumulated backlog. For
gaps in infrastructure, the Shukla
Commission identified a monetory
requirement of Rs. 7,817 crores. He was,
therefore, talking of something like
seventeen thousand plus crores of rupees
of accumulated backlog of the past fifty
years. Seized of the enormity of this
problem, the then Prime Ministzr, as a}§6
Mr. Gujral, and quite rightly, annqm;ﬁég
a special economic package, MNgw, -;r;m;
of those projects announcy * * coarn B
on-going schemes because . ... .33 ¢”
the order of seventeen thousand plus
crores were simply not avalable.
Therefore, a mechanism was devised that

Aen per cent of budgetary allocations oi

the Ministries would be earmarked for
the North-East. This could not realiy be
done by the previous Government «:.d I
am not finding fault with them. It coukd
not be done because it was sinipiy
unimplcmentable. Some of the Ministrics
and Departments said that they had
nothing to do with the” North-East, the
Department of Atomic Energy, for
example. 1 am simply illustrating.

Now, this is what. this Government
inherited. We had-decided and the Prime
Minister has already announced to have a
project—approach, rather than simply an’
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approach of money allocation—the
project approach and the implementation
approach. The implementation machinery
for projects will be placed on ground and
will be devised in consultation with the
States concerned. 1 have already
informed the hon. Members about
restructuring of the North-Eastern
Council and the Deputy Chairman of the
Planning  Commission has  been
unanimously elected as the Chairman of
the North-Eastern Council. Of course,
the existing North-Eastern Council had
also been saying that the Deputy
Chairman of the Planning Commission
ought to be Chairman of the North
Eastern Council.

AN HON. MEMBER: There was this
demand.

SHRI JASWANT SINGH: Yes, it was
their demand. Now, having learned from
the experiences of the previous
Government, this Government,
therefore, took a decision that the
carmarking of tem per cent of the
budgetary allocation of each of the Minis-
try would become a non-lapsable pool
fund. For example, if Rs. 100 from a
particular Ministry are earmarked for the
North-East, and for whatever reason that
amount is not utilised in the year con-
cerned, it would not result in the lapsing
of that sum of money. This will be non-
lapsable fund and it would constitute a
pool, from which pool the Planning Com-
mission, in consultation with the North-
Eastern Council, will then provide
balancing funds for infrastructure to the
States of the North-East.

Now, we have also taken steps,
Madam, to bring the entire region on the
Information Highway. I have already
undertaken a scheme which 1 hope will
be implemented shortly so that video-
conferencing facilities are available bet-
ween capital Delhi and the capitals of
each. of those States. Whenever those
States have to get in touch with Delhi,
instead of a large number of people
having to fly to Delhi or come to Delhi
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video-conferencing is a facility which they
can make use of.

THE DEPUTY CHAIRMAN: Pro-
vided there is electricity in Delhi.

SHRI JASWANT SINGH: Indeed,
electricity is a vital input. Without it,
video-conferencing might not be possible
even between two houses.

THE DEPUTY CHAIRMAN: I said it
because the Minister is sitting here.

SHRI JASWANT SINGH: A decision
has been taken that the airport at Limpu
in Mizoram will be inaugurated shortly.
This has been the main demand of the
State of Mizoram. Decisions about im-
proving communications in the entire reg-
ion as also providing additional air-links
with Sikkim have been taken. Decisions
about similar facilities to Arunachal Prad-
esh have also been taken. A new bridge,
Narnarain-rail-cum-road-bridge, was inau-
gurated by the Prime Minister. With a
view to reducing the financial burden of
Arunachal Pradesh and Mizoram, the
Central assistance pattern has been raised
from a ratio of 50:50 to 75:25 in
specific projects, namely, Itanagar-Naral-
gam and Aizawl Urban Water Supply. I
cite these examples only to illustrate a
point, not really to elabdrate the totality
of the concern that we share with the
hon. Members about the States of the
North-East. It is no doubt, a challenging
situation, & situation that challenges not
simply the unity of the Union of India, it
challenges the creativity and the statec-
raft, and not again simply of the Govern-
ment, but the collective body of all the
representatives certainly in this Council
of States.

SHRI MD. SALIM: Madam, I have to
put a question.

THE DEPUTY CHAIRMAN: No
questions. Shri Angou Singh.

SHRI MD. SALIM: Madam, this
House has been benefited by the speech
of Shri Jaswant Singh. T want to know
whether he intervened in this discussion
as a Member. of this House or as the
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Chairman-designate of the going-to-be-
expanded North-Eastern Council. Please
clarify it.

SHRI JASWANT SINGH: I have par-

ticipated in the discussion as an hon,
Member of this House.

THE DEPUTY CHAIRMAN:
Another Member who has got an extra
status. Now, we have got a debate.

SHRI YOGINDER K. ALAGH (Gu-
jarat): Madam, it was the Deputy Chair-
man of the Planning Commission who
was speaking. A number of important
announcements have been made. I have
to put a few pointed questions to him.
...(Interruptions). ..

SHRI MD. SALIM: Yes, it was ¢

statement by the Deputy Chairman ..‘(Ing

terruptions)...

SHRI YOGINDER K. ALAGH:
Madam, as important announcements
have been made, 1 want to put a few
pointed questions, if you permit. ...(Inter-
ruptions)...

SHRI JOHN F. FERNANDES (Goa):
Madam, I have a pointed question. If
they are going to address the Members of
Parliament, where is the Government
then? A Member will come in a dual
capacity is something else. Cun he ad-
dress the Parliament in that capacity and
can questions be posed to him as Deputy
Chairman? It is a wrong practice. Let the
Government reply.

THE MINISTER OF HOME AF-
FAIRS (SHRI L.K. ADVANI): There
are rules which permit a hon. Member to
ask another Private Member also, not
merely the Government.

THE DEPUTY CHAIRMAN: The
thing is that when we are having a
debate, we don’t put questions as such,
He is Deputy Chairman of the Planning
Commission and Chairman of the North-
Eastern Council.

4 P.M.

I have.a debate and 1 have certain
names here. I can only permit Members
in their own time and they can speak on
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the subject, can put questions to him and
they can be answered by the Minister
because the Minister is answereable to
the House and not a Member. He himself
admitted that he is addressing this House
as a Member. Let him brief the Minister
and the Minister should answer. Deputy
Chairman of the Planning Commission or
others who have become Members of the
House cannot change rules. We cannot
allow them to answer questions.

SHRI YOGINDER K. ALAGH: He
made a major policy announcement. We
have not been permitted to ask for clarifi-
cations. 1 leave this to your judgement.
(Interruptions)

SHRI L. K. ADVANI: All these were
done at the Conference of the North-
Eastern Chief Ministers. (Interruptions)

SHRI MD. SALIM: It can be a Gov-
ernment decision, an important decision.
The point, is he is having so much of
information. When he speaks in the
House, it is as a Member of the House.

THE DEPUTY CHAIRMAN: This is
happening for the first time and I have to
address myself and plan my mind because
any discussion taking place in any com-
mittee, if it-is a Parliamentary Commit-
tee, Members or Chairmen sitting here
are not allowed to divulge the discussion
taking place in the committees until and
unless the report is properly compiled
and laid on the Table of the House. On
this matter, as it is no committce of the
Parliament and as it happened elsewhere
in another capacity, as *Chairman of the
North-Eastern Council or as Deputy
Chairman of the Planning Commission, I
will have to go into the details of it
because before him, Mr. Pranab Mukher-
jee was also, I think, a Member of this
House and Deputy Chairman of the Plan-
ning Commission. I will go into the
record to see if he ever did announce any
matter regarding the Planning Commis-
sion on what he did over there on the
floor of the House. Then, we will see. If
he had not, then we will have to have a
different opinion on that. ’
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SHRI JASWANT SINGH: With your
permission, I would like to give a clarifi-
cation. I participated as a member of the
House which honour and distinction 1
have as a member and whatever I have
shared with the hon. Members are not
deliberations of any Eommittee. They are
in the knowledge of the public. The
report of the Shukla Commission is a
public_document. Whatever I have said
here by way of announcement are not my
announcements, whatever the functional
capacity I might or might not have. They
are announcements that were made by
the Prime Ministers, the earlier Prime
Minister and the present Prime Minister.
The present Prime Minister made these
in a meeting, a public meeting, where
Chief Ministers of the North-Eastern
States were there. The announcement
were -made there and reported in the
Press and 1 am simply repeating them?

DR. B.B. DUTTA (Nominated): It is
because he has mentioned specifically one

thing, *about non-lapseable resources pool

and he happens to be a Member with
enough competence to reply to my clarifi-
cation. I say that non-lapseable resource
pool cannot be made as per the financial
rules because Government accounts are
kept and payments are made on cash
basis. Whatever is not spent lapses auto-
matically. How do you create a pool
then? Please tell me. 1 emphasize the
word ‘Pool’” which sounds like a ‘reserve
fund’.

SHRI MD. SALIM: If you do not

allow us to seek clarifications we cannot
allow clarifications to be made here. (In-
terruptions) ’

«SHRI JOHN F. FERNANDES: 1t is
wrong on.the part of a Member to reply
because he is not in the Government.

THE DEPUTY CHAIRMAN: He is
not answering. I am not permitting be-
cause if you want to seek any clarifica-
tions from the Deputy Chairman of the
Planning Commission or from the Chair-
man of North-Eastern Council, please go
to his office, seek an appointment and do
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what you like. Here, he is only a
Member and I hope that any discussion
which has taken place in any committee,
if it is secret in nature or of a nature
which should come through a Parliamen-
tary report or through a report of the
Planning Commission, do not tell that
now, please, because it will not be cor-
rect to say. That is it.

SHRI YOGINDER K. ALAGH:
Madam, I would like to bring to your
attention that the former Prime Minsiter's
carlier package for the North-Bast was
tabled in this House; also ihat Shukla
Committee’s Report is available in the
Parliament Library. So, if they are having
announcements of Government policies,
at least, we should have an opportunity
to discuss these things. Otherwise, at
least, let me scek some clarifications,
This is a very important issue on a
national policy.

THE DEPUTY CHAIRMAN: What
we do is, it is a very important Commit-
tee which has becen formed and we are
seized with the situation in the North-
East. That is why, we are having a very
important discussion over here. We
would find time and we can have a
discussion but let the report be s~omitted
first,if it is a new report, because Shukla
Committee’s Report is there, and if there
is any report on the North-Eastern Coun-
cil coming to the House, we will definite-
ly discuss. Now, let us go ahead. Mr.
Angou Singh.

SHRI W. ANGOU SINGH (Manipur):
Thank you, Deputy Chairperson.
Madam, the North-East region comprises
seven States. These States are known as
“Seven sister-States.” These States have
been afflicted with insurgency, particular-
ly, Manipur, Nagaland and Assam due to
different factors such as ethnic, linguistic,
historical, economic and geographical.

Madam, 60% of the whole region is
covered by hills. The length of the
international boundary of this region is
4,445 kms., out of which 1,125, kms. is
with China; 489 kms. with Bhutan: 1,643
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kms. with Myanmar and 1,187 kms. with
Bangladesh.

Over 200 tribes are inhabiting in this
region and 192 languages/dialects are

spoken. Madam, differentiation among

the tribcs is the main factor of the
insurgency movement. Because of
different factors, insurgency movement
can easily inflicted on this region.

The States of Assam, Manipur,
Nagaland and Tripura have a long
international border with Bangladesh,
Bhutan and Myanmar. The relationship
with necighbouring countries like that of
Bangladesh, Bhutan, Myanmar and
China is highly required to be improved
and the cconomic condition of the pcople
living in the border areas has also to be
improved because they have no other
way of their livelihood except of extend
their help to the smugglers, drug-
traffickers and insurgent movement.
When I entered this House, 1, myself had
raised issues regarding the Border Area
Development Programme for this long
international border and for the economic
uplift of the people. At that time, the
then planning Minister, Dr. Alagh, who
is also sitting here as a Member, had
assurcd in this Housc that this Border
Area Development Programme will be
taken up during the Ninth Five Year
Plan. So, by taking advantagc of the
discussion before the Deputy Chairman,
who has just gone out, I wanted to know
as to what is the present position about
the Border Area Dcvelopment
Programme which is of great use and
which will give help for a solution to the
North-Eastern pfoblem. ‘This is not a new
problem for the North-East region.
During the Birtish regime also, taking
advantage of the peculiar conditions of
this region, the ruling foreign power had
a well-planned strategy to from tlte
North-Eastern region as the North-
Eastern Council after partitioning our
country as a separate British colony, by
making frec ports, one at Maunglaw-
Bathiduang region with  Chillagony,

unother at Moulmein-Tavoy region to the.
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sca, where the Karcms prcdomihatc with
Mons and other hill pcople. The feclings
of the then awekened sections of peop’e
ran against the proposcd plan of My,
Coupland far carving out a North-Eastern
Council.

As regards today’s discussion on
subversive activitics, for different factors,
I am giving more stress to the State of

Manipur, as I belong 1o Manipur. As far
as other States are conccrned, their
respective representatives will place their
problems. Manipur is an insurgent State,
wherc. NSCN and Kuki cxtrcmists are
working in  hill areas .and PLA,
PREPAK, UNLF, KCP, KYKL arc
working in valley "areas. Thcir main
demand is to liberatc Manipur from India
to regain its lost sovereignty.

Manipur was a frce State even when
the British conquercd Manipur and did
not form part of the British Dominion of
India. It was merged with free India after
an agreement between the then
Governor-General of India and the
Maharaja of Manipur on 21st September,
1949. This agreement came into effect
from 15th October, 1949.

Before merging with India, Manipur
had its own full-fledged State Assembly
under the Manipur Assembly Act, 1947.
The first clections was held here in 1948
with adult franchise, much before the
holding of general clections by the
Government of India after independence.

The present younger generations fecl
that they have lost the status which they
used to enjoy as a free State before the
merger with the Government of India.
Why wecre not the merger agreements
timely implemented? Why had Manipur
been kept as a part “C” State after
merger with the Government of India?
These are all the feelings of the present
youger generations of Manipur. Manipur
was merged with the Government of
India on economic conditions, but up 1o
the end of the Fifth Five Year Plan, that
is, for nearly twenty-five years, the State
reccived only Rs. 20.68 crores, which is
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far less in comparision to other States.
Thus, Manipur and other North-Eastern
States have been kept as third category
States in respect of per capita national
income.

Sir, every year the undergrounds, the
student organisations and other voluntary
organisations observe the merger day,
that is, 15th of October as a gloomy day,
as a black day in different ways. Bandhs
and public curfews are being imposed
regularly. Remembering the past glorious
history of Manipur and the conditions
prevailing after merger with India, and
the discontentment due to the negligence
of Central Government, they have no
other way except to make a demand for a
return to the past history of free
Manipur. This happened after three
decades of merger with India. That
means the present insurgent movement
started after three decades. NSCN started
in the year 1960, KNA in the year 1988,
PLA in 1978, PREPAK in 1977, UNLF
in 1964 and KYKL in 1994. These
movement started after three decades.
Regarding the negligence of the North-
East Region, the Tata Consultancy
Service, sponsored by the North-East
Council in its report ‘the Perspective Plan
for North-East’ had stated that the
North-East region’s share is a small part
of its 2% parameter with the rest of the
country, while 98 per cent of its boundary
is with Bangladesh, Myanmar, Bhutan
and China. The report further observed
that the geographical isolation of the
North-East Region has led its people to
leave India. The emergence of insurgency
in the North-East, especially in
Manipur,—after three decades of India’s
independence and Manipur’s merger with
India—is now out of control. The
suppression by the forces will not bring in
any decisive result and it would go out of
control. I think that condition prevails in
this region for the past twenty five years,
though a sense of alienation from the
mainstream of national fabric still
persists, our democractic ethos and
constant dialogue and discussion will
greatly help in finding a way to bring
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about a solution to the present situation.
Every problem can be solved through
negotiation,  discussion rather than
confrontation. India being a socialist
country, the disparities among the States
should not be kept. Along with discussion
and negotiation, economic development
programmes in this region should also be
made good side by side. Those
restrictions to the region should be
removed as that undermines the presige
of the people of this region. Hence, the
following measures are proposed to be
taken up. I have already raised this point
in different forums when 1 became a
Member of this House. That is, regarding
removal of inner line permits and area
restriction permit, that restricts the
foreigners in this region. The younger
generation thinks as to why it should
become a part of India. They ask as to”
why, when foreigners have been allowed

_ to go to the other States, they should not

be allowed to enter Manipur and the
other States in the North-Eastern Region.

There is another thing I would like to
point out is that today, I got a reply
regarding the Manipur merger question.
The Home Minister is here. In relation to
the Manipur merger agreement, I had
asked whether all the articles of the
agreement have been properly fulfilled
now. In his reply, the Home Minister has
said: ‘Government have fulfilled all its
obligations within the Constitutional
framework’. Okay. He may be right. But
the point I want to make here is that this
agreement was not  under  the
Constitution. This was an agreement
entered into between one sovereign
State, i.e. Manipur—Manipur being a
sovereign State at that time—and another
sovereign state, i.e. the Government of
India. There was a provision in that
agreement that for the sake of the
unemployed youth, a special employment
programme should be taken up. This was
one of the main points in-that merger
agreement. Therefore, the: younger
generation—the  educated  youth—are
demanding employment opportunities.
From that point of view. the answer
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given by the hon. Minister of Home

Affairs would not assuage the feelings of
the younger generation. It would only
mean adding fuel to the fire.

[THE VICE-CHAIRMAN (SHRI
MD. SALIM) IN THE CHAIR)

To solve the unemployment problem
among the youth, the State Government
started one special employment
programme. This has also not been
implemented because of the reluctance
on the part of the commercial banks to
come forward and render lkelp. The
matter had been raised in this Jouse, but
nothing has been materialised.

As far as the Special Powers Act in
relation to the North-Eastern Region is
concerned, I want to say that it should be
in force. But there is the question of
security-related expenditure. [ say that
the expenditure incurred by the State
Government on this account should be
reimbursed since its imposition to this
region.

In this connection, 1 appreciate the
decision of the present Government in
regard to waive out some of the loans in
the case of Jammu and Kashmir and
Punjab. The same thing should be done
in the case of the North-Eastern Region
also because it is also an insurgency-
prone area. So long as the Special power
Act is in force in this region, the
expenditure related to the security which
is borne by the State Government should
be reimbursed so that the State
Government would have funds and the
development programmes would not
suffer for want of funds.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Angou Singh, you have to
conciude now.

SHRI W. ANGOU SINGH: 1 have
only two-three points more.

Another thing is that recently, the
Central Government has decided to
release Rs. 250 crores to the Jammu and
Kashmir Government as financial
assistance to meet the financial problem
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of the State. Why should it not be done
in the case of the insurgent-prone North-
Eastern States also? One thing is that
during the period when the Janata Party
was in power at the Centre, the then
Deputy Prime Minister, Shri Devi Lal's
loan waiver scheme had affected the
North-Eastern Region. Most of the
State co-operative banks are not function-
ing well. They require to be rehabilitated.
As far as the loan position of the North-
Eastern States is concerned, the irrecov-
erable loans are of the order of Rs. 33.16
crores; the overdues are of the order of
Rs. 149.69 crores. The reason is that it is
an insurgent-prone area. Even with this
new programme and even after fifty years
of India’s Independence, there is no re-
markable infrastructure in this area.
There is no democratic infrastructure like
Assembly building, High Court building
or Secretariat building. All these are to
be constructed so that our younger gener-
ation may think that they have their own
infrastructure.

Another one about roads and railways.
My colleague from Nagaland has already
mentioned about this.

The younger generation feels that even
after fifty years of Indian Independence,
we have no railways head up to our State
capital. There is no proper national high-
way. There is always disturbance con-
tinued on the national highway.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude.

SHR1I W. ANGOU SINGH: Because
of the disturbance continued on the na-
tional highway, people are becoming
more and more furious day by day. This
should also be looked into.

1 have already raised in this House that
for looking into these affairs, a separate
Ministry for the North-East affairs should
be created. When I raised it during the
tenure of the United Front Government,
they created a Cell in the Prime Minis-
ter’s Office. 1 hear that “Ministry of
North-East affairs” forms part of the
National Agenda of the present Govern-
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ment, but it has not yet been created. In
order to make peace and to develop the
region equally with the rest of the coun-
try, a separate Ministry should be cre-
ated. After that, development work for
this area can be launched.

With these words, I conclude, Sir.

Thanking you Mr. Vice Chairman.

e sldgeen @M sl (frRR):
Yfira, T e | I THE W g
fewwm ¥ SRy Fd-fe sk o we-w
7% ¥ P el ¥ s & S g
gl 4 fegam @t Yfema oik i A gRR
M H W FA F N TEd § T 8,
Hofes weel & g9 & o o9ga & TN 0%
A T wfyEl A 59 wES # T I R @
T A oW T W O R, 48 UE B
ofirg, ApTeE, finhem, Bgw sk @ owE @
ad-fw % PR g A 29R8 H U arEo

e & mar &4 R 7 fad w fn
wwﬁgwﬁ@?m% afew

T # T TR frde S ¥ fore of FrEmE

& @l vl & 9@ ¥ B 5w % o @
T # e WA @ o ¥ - e
gu HagA-v-afefar-ie Y aga & awde F @y
3 STF TS T T g T AT §Y
FFE F T@ ¥ TR Y HEW WA 2| I9
a6l A emfogmearde o ardumeaEe §
TR SEE STdTeE W 959 Hxa @ T ¥
T WG TaeW gy & 6 Smt A aeed W
I ) FER S0 & e e g A e
o T o H w0 W EEG I8 & I
¥ qy-ay ey aicfanie # g0y e
¥ ug 9 o WE AR OW HegE W oW @ R e
ook % e TORT, TgREe S,
Jo-weF ol o @ & w vl @ Wi R
77 i TEet R W SREER W e o §)
& @t W SeE BAR ok F e W
m ¢ ok TrEet I W TR 0 & Awaw
T AW F WY Ay W T R W@
ey forom weRl WIed 3§ 9 [0 W
Rry T ® @@ o @ 9@ % g W@ 9w
# % W § f o9 % R TR w=W T 5@
e F1 o I A wfiegad 2 g ¥ gwfem
fr 3¢ A WA wie ¢ woE oW WaEm

[RAJYA SABHA]

Discussion 280

qicirdie # o8 WA wiba W &) 98 fEa
arevAs i ¥ e sTeEaTs & SRT g |
TR Wl % gl @ Aw @, S
5y S0, A e B = e 3 e e
9% AR T2 9gd @ K ¥ W gY@ i
fre o ® §1 W e, § g8 FEA R §
R T AR AT
FER A W P aEAR § AR G SR
IRFAR W W AEEA NEHAR ®, AR
dougeade W FA B A1 W W G FH
@ R fegwn A A E @ A D g
¥ @ 9 TEH TR A S Y W AR F
FéeRar A | T W s awiel TR g
3 fr wlie o awde @ o § R e
TR T N | M WY e qR 3 o
a7 w8 H—

‘R T A FE I T AN W,
7 d@m | N g9 R # W@ T

RUSEIE LR S RGI I C R R L
W AT F A W e ¥ g ae ¥
i 98 e @A fRa? S dR § ORm
& o7 T A v W e e
7 o W FEN wEw g Re R A R
e @ A Se T o0 e § ee,
¥ TEH R—aE @ 89, AR ¥ s
AR | TR EE W Rt svdwee W e
7, affs auFeR @ wR ad) ok
A F6 w AW A ¥ 6 s W A
@qwaﬁrgﬁlmqﬁﬁﬂﬁﬂ%iﬁm
TR W 9 R I H, W
mblﬁwmmgﬁ@ﬁ
ﬁam%:w%ﬁwﬁﬁmaﬁ%m

' A0 B $E A F TE@ T R, T

A T WA R Iw@ T, G W
Ot W T A ® oo A 82 &
AN T FEN e § B 9o & a feemd
O STERTTE ®, W SEHl @9H @
ANFAR B, U W R 9K F AGHAE B



281 Short Duration

i W FRFAE T ] N AW B SRR T
A R TE o Fay, FE-wE T A
3G | T 9% andalg BW ¥ aRR W ¥ fe
A orrem g ¥, W e ¥ ol wh
Ty W AR BR W AW e ad sl TE
3 T w2 ¥ fF w0 W F FEE A w
N W FEH R AARAE B e 3w #
o e 27 e Y w @ ¥ A
SR, @ § 3l R fra &0 =k
TR TR @ e @ ¥ AR Tem
fer & dfer @ @ 98 3T SRR
feam # o ok e © W w 2
faRTg A T e e § R RR o
FTTFAE B B AR T TR TR  § gEe
oo Bt e otk B eTEe) H Ao BN
CRGEE R oI I Sk DR S
¥

TFAE |, TR uiE INFERE @, 9% o7

e o9 @ 33 aa9E oK FER ® s &1

ot da g i (IwRw): TR T8 9%
gy F |

A sdgren WA omnh: fed o
oA AW o, A owga g0 A9 R R
& ok w X W A e whe ahew
i ¥ E o AR sm i\ i
FEN WK A 9 T ¥ B Adontgosnde
iR b S ... (smam)...

oft TeE T (FeR): =R swvan % @
dreer siReeen @ AT sEen §

HFAR & TR g H AR B, SRR
& smagas 1 ¥ R o wEn wEw 3§
AouReAd H N AT TA oF, TE AW oW
Fga I8 =&t ¢ ¥ oi e A ¥ gl
o W T el B0 A dg oF A W
aeie ® 6 aToqmeaTde TRAEH W wh
2 S gk T e ok T AW F fadl A
mE N H FE A W ¢ e g
W TN A ogm wR W A
i ¥ we? #@ g S

[15 JULY, 1998]

Discussion 282

affr F? 3 B ¥ W F R Wem
SR T TE B I W@ ¥, | dggh R
g® T % fou afer weR 1 B A
FE? A AT w@A P A W F o
T R, 3 95 Ao N @ R Ao w=m aTd
22 @l & wem A Q) Y0 I w1 AR
g F W ARwAd IF W ¥ ggy ¥ sk
g ¥ 9% Fwe ¥ 5 @A ael s ar
IR | I W o W Y ¥
¥y @A & wa I @A e w R e
oW A " W A 9 ¥ D e v
agadt ¥ 1 v AR e R R aE sl
Y w wE ¥ oW aRERE W @ A
fgemy s el & 7w S PR gge fR
TN IR T W faea? 9% 97 e
o W @ R

g R A W e R PR W

e T Al AT XW F W R
3m [ wEEel # wEEy, 39 Afae W@
m & s oed A Wwa fF oa
FTFAIREE] & WY @ HTR STAFaR) S a9
afw weR w1 Wi B ® R e ok swd
Fad & 5 o ) 8 w9 o Wes ¥ e w
¥ 79 Ao S 1 o e e g W
T gas § fe g @ R wwfes @9
G 2R =y, S mfee TR A § SfER
& TN R & ol e whar @ disd ¥
o oA gpEa R Terwe sl Ry
FE W TR B AF 3 e A oA U
1y d9d W@ FE A T AR W W
0 A F Faers el wdaE o =fen |
& dm wE N oafw B g9 W oFm oW

. fgeR & @R A XKW R 3, wewe @

Fua gEE R AR R O # v we
geed o e 2, sgal @1 womw €
e ToF S S F W TR @l e
oF A T@E X H TS U M Wl W
S A9 o dfck IW TG T H S
#fv e @oe g F g | W3 e W
W, e



283 Short Duration

: Zé,/é;lilul.&ﬁljw ulr]f
(_/(_/,} af s i
./J) 2 o3 iy 3
“wgfL/jL"éJJ)/u‘J ’anL
,.//)z/;/,w Tor u//ﬂ—
o L-“/e«’ux// Zorts
L/@/J 151> AV 1 /);i __,./

o"l—"’a"/%-éf AWl

Aoy n.:u‘(z"l«-’fd’a-{éf
et )iy bveril, &42/
w/uba’b/"da[/ L”UL{/
4,/__‘;'#%,-/0}&-5 Jez Lo

0 g B! g

g,;,u;/, SELud| A ZS
u/,ob//u’ Vosix 200
2N R I T a%-(// Las,
c/l{,{lz‘/wwww-’/f’
Lhpsgt gt A .ﬁd-o/j
o ol éw/ a5
P LS kb
/B,JA' chx.J&-u yd'
4——/4—/0" oG |
s
Ma’u—;-.’d—-x_..l/)';@//
A pt)o V2 i

WL sfer ey 1

t[ 1Transilteration in Arabic Script

[RAJYA SABHA]

S Iy

Discussion 284

A ) /,w Vs
-GN S-S - ;
AT hnns ) Fe >
{»fvzw—%z///d?
/ Lﬁ UJ/L f&- -~ ’—JV
& iy "“/'4 Lyt
v oy}///a/ Threlgeriests
,; L/Wé/,c/czz,& /o,é ¢
J); ‘_,W«.,-Lﬂa"u/ﬂd

| w‘/"ZJL Tl feimrr

07)”‘)’" /J»—-’/ Jeflr
(///()g 2,7 /a)(j U/JUJ}’
By, /J:/ T b 4510, b ‘(,/d
;zﬂ}z,w) Uit o ¥V
el ilob st e erle;
d}gchJ/sz—bec//J/‘U’”
K pbs bl fr el
2 5brsios bvs L"—U’%"”
s )
A T Uyc,..u_.'{
Eiegp lr g H et Z

Tpr It e Ryl o2

u‘/‘—-)._,..//“{ 3¢
UJ”P:’ g, I P i

mejJ)Lu/f rluls



285 Short Duration

d/l/C/ e A5 T ids
IR, L/u,éf leZespnsy”
Kurspdudgr st stleb b
qbbc—yt/fwl Lop 7% f
e L
~ & %42

/’/ L. IL/ 2t }/ et

oL a’w/a"//ww 7
/ﬁlg‘éj//} 4 Jff/u’ J/’

i) L,.(;pfiér i orely e

iu/— U/} 1 72 &-'7 ‘;")’}b’ '
/péél/u)ffd/ l/é/ﬁt/
o b g2 SNy
Y0 //))U))L W
! —L}j/?’zf/“&u/
/,wz{ )?}“‘/W(//
S "”UJ"""/ g
/l/ /o As ‘:ﬁf,_JLé 704’
pA A Gt
j,ytu/)wm_-{x@’
c/é‘ /ﬁ,?/b 44‘{ et
J,/,J e

Ftinedlopy
Ur ,./C/I Gl //)&/%.
z “4”;’/7#*’0’4 leligix

[15 JULY, 1998]

._,Lulc,»’/‘,// -t

!

. Q"'c-uhl%

Discussion 286

FL zp;&%,«y/ Ly
//gx(,/bwzwo»
dagZ s

g emllyy f);)ul

ﬂc‘—”(JL/e‘{-dbj’aJlf")/)
z-—/[( /uIC/’U/LIA’—")’/
QAHF G BT Lo e
\.J/zf«,yc(/'/u/d )}L/J'/ sl
i / Fary i (L Yoo
& Lo il =dop” S ULU’/
a{//)(//)a / ;L/au’l/
- 4=k 7) yz, it fc//r“ v
U-/u’UU)ﬁchL/Wdo’
-t J/)u/w l/ <
u"dl-'bc‘d/o’w 12
o2 ESRY WY
I la:z/;l/) -.-y’u;éb/iz,-,{
P UW& lopr 5057
ST fon i
)f(jézblﬁl) ¥ c.../jél/‘ o

‘ dz,////l)/ uﬂﬁz—-o/

af«%w{wz/awwuw"
LJH/,J&’-H/

Bt ot L s le

¢ )_/,é (,,wgrlyjpz,uf



287 Short Duration

&lriey 571 Tl sl i «%17
L//U/ ‘)"/:’,&// 7 e {/j u})
/; 13 j’W; _,U/ 7
o> Hu 2 A

o )jﬂ/'f,./ (/
A F oo g 1
e T A L N

)u/u

PR e P DR

SN b o g M
L beponl T

A 5167, ,:/f{zj/wlu’

2V A2 e

J)’O?‘%’-J//)'ﬂfaftvm |

7 4'{-‘&1//41
J?/Mdf_.lag-ﬁ-/u VU)/'fd
(Jl/)'){) I TWes 2 L?' sloed
“-"U"’ 74-‘“/0:{)//01‘/1
cx"' Sy L et i

z,/l//;l,ﬂ/( ;y;t/y
“dlod ly/zjfc/o’z&
i (02 ocy Y )
U"u%)(/cj/b wdidrs
-Worgle-acs sy /Lz) ol
TGty -G o)
«%"f,owizf/zf‘f%
o8’ /)/,wf(_ﬁ?ua)

|[RAJYA SABHA]

| crt By, n

Discussion 288

o L,U/)&J)M&-Jjﬂ ¥
- 4.(:"7)() ///;l

Gorelg: (b
~t bt
0»{: A lu[w'ﬁij.gﬁ[w)'
Sttt st bt
Ao B4
s / Feply Ul{i
Wloldor ST ot -2 2

_U,E/,-dr,,d;u,{p;ur’ )

for Cclblptise ’:u,».?u,?‘r

zlp: o’///d)l)flJC
- sfo W 2)

Loy 2 A5 ), 5L a0
)’jﬁ"‘fé,rl_{"%—’;bﬂ/;)wfoﬂ
o'/",-/xx: -%')M 75 IAETT <oy
G- STl el
gfu/ulu!fa)(f(jf’u L?

c//"/)pz;'o‘) ﬁ/)ﬂ/

N%/4 Vg, o‘{é—’lﬁuyf}

. ’f<// ST s u/
) (/UL“‘, L
/WW)&JVQ»

S AR



289 Short Duration

[15 JULY, 1598]

Discussion 290

e loyfi N Ipn | £ it Tt 3T

ol Bl Yol Sy Loy S Sl
ADD STy A | e fo i P
HENFANT x| (o 7T g tescss T
AN irE e | i N vl L
Bt 1 75t T 2p | 1S Ty I ysl o
GHNPVRES 3 | BT Fad
P D aytor Gl bert | 2 flloggedpamon
023 b caf MG | gle )T 5 L A e
e 4,-%@)0;&«/7:,«/55%
A2 R g (pam Ze L2 P pure iy e sz
u/wpé“/é(‘(ﬁ,u{i’} | /(:c:/b;/;uélﬂefﬁaf&/
SHZLE A, L R Y P AT

-2, st I/.J/ajz%)
o A By Tt
LW gl by
49/ WG LE 2o bt
el Pl T e
N Ty [ (T Mt ¢
T ALTT ) g L B e
Ll 2T i 2 g LS
7 f@z‘—,f"{cﬂg’u’))
obogpig iz s L
- g

&/@?J)O;L/d_z.z?bbbﬁ

/‘f;uﬁﬁw)ﬁ}pﬂw}tal
! ; L7, Ao,
2o Nl T P pr1 Al )3
WAilyjeylhatoumiat
J/}/;B’didﬂéa{g/pz//cy;w
PR D lein
oo Z sy 7
/é//cjo/d»’b)o:{z:—)géz
Jhtd s - e
-4l p2 4 bus
D kA
DAL P S fd
ot - et 75
Sepr1 sl = TaV



291 Short Duration

] u;uyo,.»{,z_/_ww
Sl it DA
Ee

Jaway (st e woia): st enad
oA, St |t TRI |

st T Yl weE IwEwag St
@R T @ iR fefe & o of T
sl 3 ik fr wmma AR 2 Y W@ TS
R o “JA A #ea €, Tk el
§ W fige™ & aga & GoRd T & TR
AN W WEgE R SEAd sk
SerTeERAl F e ¥ W g ¢ 1 R Heaw
T 9w W wE # e @ ot & IR He
I UE @ o 6 el #, smem W Il
#4 g W@ & U w1 Foeen 9w i ¥
TR S Y 3 S A T W & O AW &
T ¥ Fo W R A fF o 6 wé &

254 Fafaferal Sl 120 e o F AN oW

= g ¥ T g W % sEw § 390w
fF 1.1.98 ¥ 1.7.98 7% =2 femn & W W
=ffdl # Gen — foRfem — 142,
g — 8 3R wda e & TR W =@
56 ¥ | Fot e flufs e & 1 39 o4 ) 5w
TR B o oW G ¥ emla o g
a9y # 97 ¢ R g R & of A
e Fel T & R aeRd S Y 15 ofe, 1998
AR i M e g fF A
gt A F gy E AE —
amn ¥ & @ @R o Todl § — smifa
@ § % aw s oMy, swww # frEm-fowd
| T WeRR vifa F Tweh ¥ aEa w6
¥ fou soee 8 few R & we
e R W A AT afE
g9 & WY-wY R F Fo IR TR
¥ Wy 9% 40 wife &0 § 9wd g d)
T T e A F ST SR R
G 3 3 &6 B o R A e R
T wifd o =aem FEW # T 9 ¥
FeEad) 7@ St aga whFa €, 1 o @
Fréaur & @rm WO WEEd, TR e HAHE
wewl A e ¥ it weqw W ¢ 5 ae A W

(RAJYA SABHA]

~CL |

Discussion 292

o= ¥, I S e fuf @, o fefa &
AR W F o el ¥ Wy dadha
fafa &1 S, wers, Al ¥ frm gen T
A TTER AT E I @
o T R, vew A ¥, @ Ani A ¥ sk
o T A BEE @ owE s ' R ek
R & %% 9o & @ qe-fa@ Seem
& e | shifers fufy o oo ¥+ 39
¥ Wiy 39 G o gf @ e F vt o
e g w0 fRfE 3 o wim #
Tied, T@ @ § Tl el W # 3k
@ wER W of 7€ R gf ) F A-dl and A
s ey @R R N AR

WAy (st WEmy wetm): -9\
48, @ o1 et oY WA FRY | 99E €
F R EE @

ot Tt vl Th @ W & AR o ¥
@ o FYEREH, TR SOREER W WH
| w TeEP 9@ W ¥ R T AR
waR e WA STEEE ¢ W Rk
A ¢, I weH ge AoEE §, FF W fwR,
Rrar-frrel 0 % sTEvEEal 31 W G99 3
TR Ted W st o O ¥ R W e
i 3 A o, 399 §o e s
g § ke 1w w1 wm FEe
T @ T T A e o wwm
* nite ¥ B BRE oo % am wE ol
Al W GEE g W e W
oA fah g T % oY @ e @
At FTAF AR, WA
w=F R T I A Y P W
fryamg § 6 SPR w1 Tiads W 9 @
o W, R S UW ¥ Wi wH W
e 0 @ o et w7 ¥ gor 9 &
Wi & | Sga-agd e |

SHRI DRUPAD BORGOHAIN
(Assam): Mr. Vice-Chairman, 1 thank
you for giving me this opportunity to
speak. Already, three speakers from
Nagaland, Manipur and Tripura have
spoken here and they have expressed
certain sentiments ©of the region very
correctly. At the very outset, I have to
admit this fact. Sir, we have seen that in
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the month of June this year, subversive
activities such as bomb blasts to destroy
the bridges on the railway lines and
roadways, to cut off the lifeline to Assam
and other States of the North-East, were
perpetrated by some of the Bodo
militants like Bodo Liberation Tigers.
These incidents had occurred in the Bodo
Autonomous Council areas.

In the last few vyears, some other
subversive activities, killings, extortions
and abductions have been perpetrated by
the ULFA militants or insurgents. Some
new groups of militants like the
Minorities Liberation Tigers of Assam,
the Bengali Tigers Force, the Birsa
Munda Force and so on and so forth are
also perpetrating certain activities which
arc against peace in the rcgion. Thus,
once peaceful Assam, now becomes a
restless State where different types of
unlawful activities are occurring. On the
other hand, unrest in Nagaland was there
since independence. Now, the militant
organisations are willing for a negotiated
settlement. There are ethmic troubles in
Manipur. Road blockades are there. A
sense of insecurity is also there.
Insurgency was there in Mizoram also.
But the problem was solved through
negotiated settlement. Now, the State is
more or less peaceful. In Tripura, the
prablem of ethnic violence is there.
Insurgency is also there. These problems
are required to be solved. Now, what is
the root cause of these turmoils in the
North-East? The first and foremost cause
is related to the uneven economic
development of the region, its
backwardness in relation to other parts of
the country. Though the region is rich in
vast natural resources like oil, coal,
minerals, water resources and fertile soil
for agriculture, the development was very
poor in the field of industry and
agriculture. On the other hand, the
problem of unemployment is very grave
which could have been eradicated had the
development in industry and agriculture
been taken up seriously. Assam has a
certain amount of industrial development
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with oil, coal, tea and some other
industries. But other States are practically
devoid of industries. People of this region

believe that the States are badly
neglected by the various Central
Governments. So, the feeling of

discontent among them is very high.
Everybody, knows that the people of this
region do not get anything, whether it is
industry, whether it is rail or roadways
extension or whether it is construction of
bridges over the river Brahmaputra or
othes rivers, without a  militant
movement. The water resources were
also not tapped properly to generate
power, to facilitate irrigation and to
control floods. The Brahmaputra Board
was constituted by an Act of Parliament
in 1981. Even after eighteen years of its
existence, there is not much advance in
harnessing the water resources of the
river Brahmaputra and Barak. This
negligence on the part of the Central
Government is one of the root causes
that makes the soil fertile for subversive
activities. Secondly, ethnic and tribal
problems, infiltration problems, are also
very serious. Bodo problems, other tribal
problems, the Assamese nationality
question, linguistic and religious minority
problems are aiso there. Similarly, Bodo
militants, ULFA militants, minority
militants are very much there. On such
fertile soil, the ISI-activities are
increasing . The Government must give
us information on the magnitude of this
menace. They could penetrate only
because all these problems are there.
Only, if these probiems are solved, such
evils can be cradicated. Without this
fertile soil, they could not have
penetrated there. So, rapid development
work can help in eradicating such evils.
For this, every concerned organisation
should be brought to the negotiating
table. What is being done by the Home
Ministry in this regard? We are in the
dark. Can the Ministry just show a
gesture by withdrawing the unified
command for a short period to create a
congenial atmosphere for  holding
negotiations with ULFA? Can the Home
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Minister give us a promisec that the
Government .would be serious on these
points?

Without eradicating the root causes, it
will be very difficult to bring pcacc to
Assam and also to other parts of the
region. These problems arc not mcrely
the problems concerning law and order,
but they are also connected with the
rapid development of the State; they arc
also connected with the cthnic probicms,
i.c. Bodo, Rabha, Tiwa and Miching
problems. They are also connccted with
thc Assamese nationality question. They
arc connected with the protection of
linguistic and religious mintorities. They
arc connected with the fulfilment of the
aspirations of aborigins, tribals and other
autochthonous tribes.

The Government must be scrious about
it. Then only can the problems be solved.
Otherwise, everybody will be groping in
the dark.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Mr. Viee-Chairman, Sir, 1
thank you for giving mc an opportunity
to speak on an important subject, i.c.
insurgency that is taking place in the
North-East. In other words, 1 can say
that we are discussing here about the
unity and ‘intcgrity of the nation.
Therefore, 1 feel that it is onc of the very
important subjects which we are dealing
with. I don’t want to go into the subjects
which have already been dealt by others.
However, I want to mention some
important issucs which are confronting
them. Firstly, there is a crisis of cultural
identity in the North-East. They have to
look into whether they 'have addressed
that problems in a proper manner during
the last five decades. Secondly, for
youths, there are less employment
opportunities. This is second issue. They
are having less employment opportunities
because the infrastructurc has not been
developed as it ought to have been.

Another thing is, in the Brahmaputra
river there s’ a potential for power
generation of 27,000 MW. How much we
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have generated, how much is left
out—this is not a party issuc. We ar. not
going to accusc the Government,

Suppose there is = mistake; all of us have

to take the burden. Had we concentrated
on the generation of power, the
industries could have decveloped.

SHRI NILOTPAL BASU: (West
Bengal): The quantity is 70,000
megawatts.

SHRI S. VIDUTHALAI VIRUMBI:
He says 70,000 megawatts. 1 stand
corrected. We have totally failed in that
respect. When hydel power is available
we arc going in for thermal power
stations throughout the country. We arc
not concentrating on hydel power. This is
the sccond thing.

Another point is the method of
approach. For cxample, when the Nagas
surrendered,  Pandit  Jawaharlal  Nchru
himself attended the ccremony. Panditji
went there. When an extrimist was
surrendering his arms he actually kissed
his weapon and put it before Panditji and
shed tears. Panditji embraced him and
asked him, *“What do you want?”. The
gentleman, who surrendcred the weapon,
actually requested Panditji, “Plcase
remove the word “surrender” from the
statcment. We feel offended.”
Immediately  Panditji  requested  the
officials to rcmove the word “‘surrender”
and instead of that insert some proper
word in the statement. Had this practice
been continued further, what we arc
confronting today would have not been
therc. This is what I feel. When we are
talking of the North-East some hon.
Mcmbers from this side requested the
Deputy Chairman to add the South of
India also. Fortunately, the Deputy
Chairman admitted that. (Time bell} ...
You have 1o give mc some more time,
Sir. T used to speak only one or two
niinutes. As far as this issue is concerncd,
1 am requesting you to give me five
minutes. Pleasc bear with me.

When we madc this request they said
that the ISI started all these things in
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Tamil Nadu. At the outsct itself I found
that the issuc was going to be politicised.
When did this extremism start? For
example, I will tell you some important
instances. In 1992 the Hindu Munnani
leader, Mr. Munisamy, was murdered in
Rameswaram. The Vinayaka Chaturthi
procession was attacked in the same year.
(Interruptions) ...

SHRI NILOTPAL BASU: Sir, there is
one point. I think what he is spea.ing
does not actually arise out of the notice
or the topic which is being discussed.

SHRI C.P. THIRUNAVUKKARASU
(Pondicherry): He has taken permission
of the Chair. (Interruptions) ...

SHRI NILOTPAL BASU: Therefore,
I think we will be creating a very bad
precedent, if we have some subject
admitted and we go on discussing some
other subject. (Interruptions) ...

SHRI S. VIDUTHALAI VIRUMBLI:
Mr. Vice-Chairman, you do one thing.
When they raise the Tamil Nadu issue
you kindly permit me to reply to that. In
that case, I won't go into it now.
(Interruptions) ...

THE VICE-CHAIRMAN (SHRI1 MD.
SALIM): Please don’t expand it.
(Interruptions) ...

SHRI §. VIDUTHALAI VIRUMBI: 1
will do one thing. 1 will abide by your
decision. If my friends raise an issue
regarding Tamil Nadu, you kindly permit
me. (Interruptions) ...

SHRI C.P. THIRUNAVUKKARASU:
There is no question of granting any
permission. (Interruptions) ...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The same rules apply to
everybody. If you are not being allowed,
nobody will be allowed. (Interruptions) ...

SHRI S8. VIDUTHALAI VIRUMBI:

Sir, what is that? I couldn’t follow you.
(Interruptions) ...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I say that the same rules apply
to everybody. The discussion is on the
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North-East. If you are not ailowed to
raise the question of South here, the
others will also not be allowed. Let this
discussion be on the North-East
(Interruptions) ...

SHRI S. VIDUTHALAI VIRUMBI:
Okay, Mr. Vice-Chairman. In that case, I

will abide by your  decision.
(Interruptions) ... :
SHRI M. VENKAIAH NAIDU

(Karnataka): Sir, earlier the Deputy
Chairman has allowed it. We, Mr.
Rajagopal and I, have given notice
exclusivelv ahout South. (Interruptions)

The Deputy Chairman said, “You can
also mention about the South”.
(Interruptions)...

SHRI- S. VIDUTHALAI VIRUMBIL:
Sir, there is a point of order.
(Interruptions) ... 1 would like to know
whether the rules permit it. If the rules
permit it, you allow me. (Interruptions) ...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): The Short Duration Discussion
is a specific discussion on a specific topic.
If you try to expand it, it will be
expanded to cover every sphere.
(Interruptions) ...

SHRI NILOTPAL BASU: Sir, please
allow me. The Deputy Chairman clearly
mentioned that it should be within the
rules. (Interruptions)...

SHRI M. VENKAIAH NAIDU: It is
within the notice that is given by us. The
rule says “the Mepmber who gives the

notice”. We have given notice.
(Interruptions)... I am serious.
(Interruptions)...

SHRI NILOTPAL BASU: No notice
has been admitted. (Interruptions)...

SHRI M. VENKAIAH NAIDU: You
need not argue. (Interruptions)...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr.- Basu, please take your
seat. (Interruptions)... Mr. Basu, will you
please take your seat? (Interruptions)...
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Naidu, please take your
seat. Several Members have given notices
on several topics, In some of the notices
they have asked for a discussion on the
South, particularly Tamil Nadu, Kerala
and Andhra Pradesh, together with the
North-East. Now please refer to rule 17
on page 28 regarding Short Duration
Discussion.

5.00 p.M.

~ This is A Handbook for membcrs of
Rajya Sabha. Para 17 says:

“Any Member desirous of raising
discussion on a matter of urgent
public importance may give notice in
writing....”

The Chairman has permitted the Short-
Duration Discussion on North-East.
Please don’t expand it. (Intcrruptions).

SHRI M. VENKAIAH NAIDU: Sir,
Rule 176 of the Rules of Procedure and
Conduct of Business in the Council of
States says....(Interruptions).

SHRI VAYALAR RAVI: Sir, T am on
a point of order. (Interruptions).

THE VICE-CHIRMAN (SHRI MD.
SALIM): Please don’t dilute the issue.
The discussion is on North-East.
(Interruptions). Mr. Naidu, let me
complete, The Short-Duration Discussion
is on the grave situation arising out of
increase in subversive activities in the
North-East region of the country. It is
listed in the List of Business. The
Minister was also given notice on this
topic.

SHRI M. VENKAIAH NAIDU: Sir, 1
am bringing two things to your notice. As
per the List of Business some of the
Members who have spoken, their names

are not there. Those Members who had
given notice, they have not even becn

called. Mr. Vice-Chairman, Sir, you have
referred to the List of Business. It is
something surprising. Those who have
given notice....(Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Are you raising a point? Is this
your submission?
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SHRI M. VENKAIJAH NAIDU: This
is onc submission. My sccond point is
this. Sir, you have refcrred to the Rule
on Short-Duration Discussion. It says,
*Any Member desirous of raising a
discussion on a matter of...”

THE VICE-CHAIRMAN (SHRI MD.
SALIM): On a matter of, not on a
number of issues.

SHRI M. VENKAJAH NAIDU: Sir, ]
have given notice only on one matter. I
very well remember the rulings given on-
Ayodhya, Liberhan Commission and...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Naidu, please don’t expand
it. (Interruptions). What is your point of
order?

SHRI M. VENKAIAH NAIDU: Sir,
you are not allowing me to makec my
submission.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Then why are you referring to
Ayodhya and all that? What is your point
of order? Under which rule do you want
to raisec a point of order?

SHRI NILOTPAL BASU: Sir, he is
challenging the Chair. (Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Basu, take your scat. What
is your point? You have alrcady raised a
point. You cannot go on raising points.

SHRI M. VENKAIAH NAIDU: Sir,
you are not allowing me to raisc a point
of order.

THE VICE-CHAIRMAN (SHR1 MD.
SALIM): Plcasc takec your scat,
(Interruptions). Plcasc take your scat.
You have made your point. Your point
is, those Mecmbers have been called
whose names are not there in the List of
Business and those Mecmbers who have
given...(Interruptions). Let me dispose
off all the points one by one. Mr. Naidu,
you arc here for so many days. You arc
not ncw now. You know that. You have
raiscd a point why thosc Members were
called whose names are not there in the
List of Business. Your sccond point is
those Mcmbers who had given notice
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have not been called. When there is a
Short-Duration Discussion, names are
called partywise. Your party has given
certain names. Other parties have also
given some names. Prof. Malhotra raised
this discussion because he was listed at
number one. There are certain other
names, We go by the list. Your party has
given some names. This is an age-old
practice in this House. Your party has
given Shri Jaswant Singh’s name also.
Similarly, other parties have given some
names. So those Members can speak
within the allotted time. You cannot
challenge it. We cannot change the rule
all of a sudden. (Interruptions).

SHRI M. VENKAJAH NAIDU: Sir,...

THE VICE-CHAIRMAN (SHRI MD.
SALIM): What is your point?

SHRI M. VENKAIAH NAIDU: Sir,
you are asking me to sit down.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You are challenging the ruling
of the Chair.

SHRI M. VENKAIAH NAIDU: Who
has challenged?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): T have said that Members can
give a number of notices on a number of
subjects...(Interruptions).

SHRI M. VENKAIAH NAIDU: Sir,

do I have a right to speak in the House?
Do 1 have a right to raise a point of
order or make a submission?
Sir, you are directing me to sit down.
(Interruptions). Last time also 1 heard an
uncharitable remark that 1 don’t know
English. Is this the way in which the new
Members should be treated in this
House? -(Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You are expanding it. You are
expanding it too much. You have raised a
point and I have disposed off your point.

SHRI M. VENKAIAH NAIDU: Sir,
as a Member of this House 1 have got
every right to....
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): X you have any other point you
can raise that.

SHRI M. VENKAIAH NAIDU: Sir, I
would like to read out Rule 176. It says:

“Any Member desirous of raising a
discussion on a matter of urgent public
importance may give notice in
writing....”

1 have given notice in writing on a
matter of urgent public importance, not
on SO many issues.

Rule 176 further says:

“....to the Secretary-General specify-
ing clearly and precisely the matter to
be raised:

Provided that the notice shall be
accompanied by an explanatory
note stating reasons for raising a
discussion on the matter in ques-
tion;

Provided turther that the noticc
shall be supported by the signatures
of at least two other Members.”

1 have given notice on a specific issue. I
found my name in today’s List of busi-
ness. People from other political parties
were asked to give their names. They
have given their names. But 1 am not
able to understand why a Member who
has done some study, who has prepared
himself, who has given notice, is not
being given an opportunity to speak. If a
Member, who has not even given notice
according to rule 176, is given the oppor-
tunity, don’t you think I have a right to
ask and seek clarification in the House? 1
am concerned about ISI activities in the
South. I gave notice.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Your point is over. You cannot
make a submission on this. You raised a
point, a valid point. (Interruptions) You
referred to Rule 176. In fact, before you,
when it was raised by other Members, |
made a point that Members can give
notices on a number of issues. Many
Members can give notices. But then the
hon. Chairman gives permission, identify-
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ing one item. You are saying that your
name is included in the List of Business.
Nobody is disputing that. But then the
List of Business also says that it is a
discussion on subversive activities in the
North-Eastern Region of the country. I
am telling you this because previously
also it was so. At that time also, you
referred to your original notice. But the

House is not conducted as per terms

written in the notices of individual Mem-
bers. It depends on admissibility by the
Chair. I read in your notice that you have
mentioned Kerala, Tamil Nadu, the
North-East and so on. Everything is
there. But now in the List of business it
is mentioned that the discussion will be
on the North-East. You need not go on
referring to your original notice. The
Chairman, in his wisdom, has identified
the North-East for discussion.

SHRI M. VENKAIAH NAIDU: 1
only want to make one submission, Sir.
When 1 had raised the Point of Order,
the hon. Chairman had said that all these
things need not be mentioned in the daily
List of Business. There should only be
mention of a portion of it because it
takes a lot of space. So, I am under the
impression that I have given notice, it is
admitted and I have mentioned about IS]
activities in the South, but because of the
constraints of space or whatever other
constraints, it was not published. So, I
thought when the House was discussing
this and the Home Minister was present
in the House, I would be given an
opportunity. You may please recall that
last time also, when there was this discus-
sion, the notice had been given. The
Chairman had directed that if we were
.interested in the discussion we had to
give notices. That was the advice given
by the Chairman. Shri Narendra Mohan
was making his Special Mention. That
being the case, you must also understand
the background in which 1 have raised
this issue. (Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): But each time.... (Interrup-
tions) Please. You cannot continue with
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this. If you want to know the back-
ground, you can again go to the Chair-
man. You can make your submission.
But we should not go back into the
background every time and stop the dis-
cussion here. Secondly, as I told you
repreatedly, some Members made a re-
ference to Kashmir and other places also,
which is allowed. The Chair was not
wrong in saying that during your sub-
missions, if you are allowed to speak by
your party, you can make a reference to
other points. But if you want to discuss
Tamil Nadu, I cannot allow because the
Short Duration Discussion is on the
North-East. Utilicing the opportunity of
the presence of the hon. Home Minister
here, you can bring in all the other States
here. Shri Parag Chaliha, please.
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SHRI C. P. THIRUNAVUKKARASU:
No, no. Only refer to Tamil Nadu but
don’t go inside Tamil Nadu. That is the
ruling she has given.
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st g Bm Mea: o= 4g 99 oM R
. (FTaa’)

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please. Don’t derail the
discussion now. Yes, Mr. Parag Chaliha.

SHRI PRAG CHALIHA (Assam):
Mr. Vice-Chairman, Sir, I thank you for
giving me this opportunity. Let me
introduce myself as a freedom fighter,
and more particularly as one who
suffered much in  the country’s
independence, and who fought in
Calcutta in respect of the first attempt to
disturb the integrated Assam by what was
known then as the Grouping.

At that time, when we became free, we
rejoiced -to the utmost. And after 50
years, when we are celebrating the
Golden Jubilee of our Independence, I as
a 76 year old child want to cry like a
child. Why? The North-East has so far
been neglected badly not only by the
previous Governments, but even today 1
have the feeling, whenever some of us
want to speak out, we are outnumbered
by others; we are not given the chance to
speak out; we are not given the chance to
be heard. Therefore, it would not be too
wrong if I say that the feeling of neglect,
the feeling of some biggishness still exists
not only in the wide world there, but
here in this House itself.

Sir, in the last fow months, the country
has witnessed yet another spell of
insurgency in the majority of States in the
North-Eastern Region. Killings, in all
about 400 people, not so far, but in the
last few months, resulting in incalculable
loss of property, culminating into killing
of the 49-year old Tripura Health
Minister, Mr. Bimal Sinha, and his
barther Bidyut as also a senior advocate
of the Guwahati High Court.

The inquiry has so far divulged a loss;
it has to be gone into, not excluding even
some political leaders giving a helping
hand to the insurgents. A striking feature
of the insurgency in the North-Eastern
States has been the thoughtless manner in
which the militants take to killing in the
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absence of a well-knit political set-up to
guide their own insurgent activities. The
killing is done in the name vaguely voiced
separatist demands. Politicisation of
problems by political parties is a bane
which is eating into the vitals of all
attempts  at solving  this  multi-faccted
problem of the region. Bodoland,
recently, is on the war-path—recently
means, for the last three, four, five years
and vested interests are fanning this fire
to further their own narrow interests
about which I don’t want to divulge much
at the moment,

The "recent Rajya Sabha elcctions in
Assam confirmed earlier general belief/

allegation that a political figure of the
State and a Minister of state in the
Ministry of Home Affairs in early
nineties has been patronising Bodo*
militancy by providing them money and
even supplying arms from another part of
the country. The recent murder of an
advocate, Surjit Mitra of the Guwahati
High Court who allegdly collected huge
amounts of money in the name of some
Bodo militant groups, brings to surface
the nexus between militancy and politics.
The Home Minister must be having a lot
of information after the inquiry is
completed. That a militant violence will
follow an election in Tripura and parts of
Assam as sure as night follows day.

During its regime at the Centre, the
particular party in power with a view to
having political fortunes has actively
helped insurgents to accelerate their
activity following the Left Front's victory
in Assembly elections in Tripura. The
National Liberation Front of Tripura has
struck. In this way things have been
happening in the North-East, perhaps,
‘without a concern that we should have
shown so far. What is the root of all
these? Deprivation, neglect, and growing
unemployment. I repeat, growing
unemployment is at the root of this
despicable situation in the North-East.
The sense of insecurity and deprivation
has led to ethnic clashes of varying
degrees in Nagaland, Manipur, Tripura
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and Assam. Bodos are proud of their
ancestral roots but a sense of xenphobia
has also gripped them. In the recent past
the Bodos have tried to invent encmies
responsible for their perceived economic
marginalisation. These arc  Santhals,
Assamesce, Muslims, Kochis, Rajbonshias
and the Nepalese and they have become
targets of Bodo depredations. The main
intention  of the trigger-happy Bodo
militants is to crcate terror and a sense of
utter helplessness in the minds of the
people.

Since of the cfforts of the States and
the Centre arc not well co-ordinated and
are haphazard, the rcsults too are not
worth priding. Onc common crror is to
treat the insurgency as a law and order
problem. It is not only law and order
problem. Nothing can be farther from the
fact. Sir, 1 come from the North-East. 1
have some particular suggestions to
makc. Ex-facie it relates to law and
order. Others and more significant ones
relate to- economic decvelopmerit and the
fear of bcing swarmed by the outsiders.
The reeent spurt in insurgency highligh-
ted by the brutal murder of Bimal Sinha
is a malady which cannot be treated
symptomatically. A holistic trcatment is
the only panacca. I would like to list
some of the measures which are essential
to address ourselves to this scrious prob-
lem of the North-Eastern region. (i)
Economic development of the region:
since the region has lagged far behind in
the race of development, an intensive and
time-bound package of development, bet-
ter than the ones announced earlier by
the three preceding and one reigning
Prime Ministers, should be prepared and
exccuted. Something like a Five Year
Plan for the North Eastern region should
be launched. The Industrial Policy an-
nounced in December, 1997 is yet to
make a start. (ii) Greater autonomy to
ethnic groups: with a view to nurturing
ethnic chauvnism and aspirations, greater
autonomy to these groups should be ex-
tended instead of further balkanisation of
the region, as appears to be in the minds
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of the powers that be. Scottish-like aut-
onomy may, perhaps, be examined. (iii)
Modernisation of police force: since the
seven States do have a law and order
problem, it is necessary to equip the
police of all the States of the region with
modern tools of fighting the insurgents.
Substantive recurring and non-recurring
grants must be provided by the Centre. I
am very sorry to say that, so far, in
Assam at least for policing insurgent
activities, thc Assam Government had
been trying to get Rs. 660 crores. Out of
which, only Rs. 131 crores has been
given. It is generally not known that as a
result of the vast deficiency with Assam
Government’s limited income, it has been
burdened with vast loan of Rs. 6,000
crores. As a result of which, no develop-
mental works have been possible to be
taken up. It is not even enough for
subsistcnce.

Now, [ refer to the reimbursement of
expenditure incurred by the State Gov-
crnments in combating the insurgency.
Sir, a separate Ministry for the North-
East, a very feasible proposition, should
be sct up under the charge of a Cabinet
Minister for specdy devclopment of this
region cconomically, industrially, cultur-
ally, socially and scientifically keeping in
view its special needs, aspirations and
problems and the ever increasing back-
wardness.

Sir, faithful implementation of the
Assam Accord entered into between the
then Prime Minister of India, Mr. Rajiv
Gandhi, and the Assam leadership still
remains to be done. The Government has
to look into the non-implementation of
the new industrial- policy -launched in
December.

Another area, as some hon. friends
over here have already said earlier, is,
there is a lack of communication. Sir, 1
would like to say one thing that Assam
produces oil and the first refinery in Asia
was launched there about 100 years ago;
that Assam where oil was struck about 30
or 40 years back, a big pipeline has been
laid so that the oil drilled in Assam could
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be refined at 1,700 miles away at Ba-
rauni, that Assam is the first nail in the
coffin of Assam’s backwardness.

About the growing uncmployment 1
would like to say, that uncmployment has
becn growing like an eccentric circle in
the region. Sir, lakhs of applicants ap-
plied for a few hundred posts of tcachers
in Assam and on the other hand a major
percentage of available vacancics are de-
nied to the sons and daughters of the soil
by the so-called “outsiders” who contro]
the industry and commerce.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please concludc.

SHRI PARAG CHALIHA: Yes, Sir.
The last but not the lcast is thc percnnial
floods duc to siltage of thc Brahmaputra
almast permancently destroying the topog-
raphy of two or thrcc districts, particular-
ly Demogi where so far in this floods

season more than 60 lives have gone. -

About lack of market, it was none
other than Mahatma Gandhi who said
that the women of Assam wcar drcams
and cmbroil their love in their garments.
By saying so, he included almost all the
States of the prescnt North-Eastern Reg-
ion. But, in Assam, even “Gamocha”
which is almost a national dress for the
Assamesc, comes from Tamil Nadu, Kar-
nataka or cven from Haryana and other
States. Sir, lack of market, lack of com-
munication is the result of total lack of
opportunities for the educated uncmploy-
cd youth. These are some of the issues
which have to be attended to. I, there-
fore, take this opportunity to implore my
learned colleagues, be a little kind to-
wards Assam. It-was not our fault but it
was a fault of the imiperealist Britishers.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude.

SHRI PARAG CHALIHA: | am con-
cluding. Therefore, through you, I
wanted to make an appeal and possibly,
as one of the oldest men in the House, as
I said carlier, I fecel like crying and say
that you must not trcat Assam and the
other North-Eastern Statcs in all respects
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inferior to you, always dcpending upon
your sympathy and kindncss. We arc not
of that type. Sir, this rcminds me of a
poem of a noble man, Gurudev Tagore.
he said,

“*He mor durbhaga desh

Jader karccha apaman

Apmanc hotey habey

Jahader Sobar Soman!

manusher adhikarey

Banchita kareche jare

sanmukhey daraye rckhey

Jabu kolcy day nai sthan

Apunancy, hotey hobey

Jahader Sobar Soman”

“Ye my luckless land

arise you must from this
morass of depreciation

And bc at par with those

who causcd this degradation.
Those who snatch away

the basic rights of Human being,
who kecp you standing denying
a scat in their lap.

arise you must from thc morass
of abject neglect and denial.
And become equal to those
who despisc thee.

A time will come when those pcople who
have degenerated you, insulted you, will
not insult you, will not detcriorate you,
will not neglect you, but you will have to
rise to be equal to anybody clse in the
whole country. :

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, Shri Margabandu. Your
party has been allotted two minutes.

SHRI R. MARGABANDU ({Tamil
Nadu): Sir, poverty and unemployment
seem to be the main reasons for militancy
in the North-East region. About 70
highly motivated insurgent organizations
are functioning theie. Unfortunately,
these militants are used by politicians to
achieve their objectives. There is a clear
nexus between politicians and militants.
1SI plays a prcdominant role in launching
and supporting these groups to destabilise
and  weaken  the  Government.  The
National Security Act is also there, but
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none of the State Governments are
willing to invoke this Act because they
fear that their political career will be
affected. The economy in the North-East
region is deteriorating year by year.
Therefore, 1 appeal to you just like
Jammu & Kashmir there should be a
separate Minister to administer North-
Eastern States. The ex-Prime Minister,
Shri Deve Gowda, had announced a
package of Rs. 6,100 crores for
development of North-East region.
...(Interruptions).:.

I am happy to know that this
Government is also coming forward with
the package system.

Then, insurgency of ULFA and Bodo
is not limited: to the North-East region,
they spread all over India. They have
extended their activitics to Palayamkottai
in Tirunelveli also ...(Interruptions)...

Sir. when insurgency or militancy takes
the upper hand and destabilises the
country itself, then naturally the Central
Government must invoke Article 356
...(Time-Bell)...

Sir, Article 356, sub-clause 3, needs
amendment ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI MD.,
SALIM): Conclude with this sentence. I
can allow you only one sentence.

SHRI R. MARGABANDU: Sir,
Article 356 (3) says, “Every Proclamation
under this article shall be laid before each
House of Parliament and shall, except
where it is a Proclamation revoking a
previous Proclamation, cease to operate
at the expiration of two months unless
before the expiration of that period it has

" been approved by resolutions of both

Houses of Parliament.” For implementing
‘Article ' 356, Resolutions by both the
Houses of Parliament are unnecessary. It
is the duty of the Central Government to
ensure that every State functions within
the constitutional framework ...(Time-
‘Bell)... If there is a breakdown of
constitutional machinery and the Central
Government is_helpless because it has no
majority in Rajya Sabha, I say a
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Resolution by Lok Sabha itself is
sufficient. Just as the Finance Bill does
not require any recommendation from
the Council of States, in the case of
invoking Article 356 also a Resolution
from the Rajya Sabha is unnecessary. So,
it needs amendment.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Before I call upon the next
speaker, as per the list of business at 5.30
p.m., we are supposed to take up the
Half-An-Hour Discussion regarding areas
under acute poverty. But, since the
discussion on North-East is going on, and
only two or three speakers are left, if the
Housc allows, then we can dispose of this
Short Duration Discussion together with
the Minister’s replv and then we can take
up thc Half-An-hour Discussion.

st o fream (wRWy): ST
Heied, I @ & T A A IR F W
? 30 W Fg7 WR afy wEE Y 93 oD

- PR R &1 W T o -7 e ¥

aga freR # T S, ¥ A-A egei
T P R TG | B TEen Tee-wedl A
AeEREl ¥ W gen ¥ 1 W e W wekad
A A RN Y, TR 39 fE A A A
X § IR o 38 g & s f wel
ey ¥ @ fOR § foren gen ¥ R—

“ULFA, Bodo Security Force and NSCN
have joined hands recently and have a
safe sanctuary in Bhutan for training and
for their operation in the bordering areas
of Assam and in the Bodo Autonomous
Council area, in particular. When the
State Government asked for Centre’s
permission to allow the Assam Police and
Para-military forces to enter Bhutan,
apprehend the extremists and destroy
their camps there, it was told not to enter
Bhutan as their border being an
international border, it was the problem
of the Centre to take care. The State
Government is, therefore, helpless on
this count.” )
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DR. ARUN KUMAR SARMA (As-
sam): Thank you, Mr. Vice-Chairnan,
for giving mc this opportunity.

As a person belonging to the Noth-
Eastern Region, 1 would like to pt
forward my views on this issue. As fur

my background, 1 was an active member
of the All-Assam Student’s Union.

The problem in the North-Eastern R:-
gion which we are discussing about nov
needs a critical review of the past ha-
penings and what we want to do in te
future.

Lts K8,

—
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Sir, if you go into history of
insurgency, you find that the insurgency
in the North-Eastern Region started there
four decades back. We could not find a
solution to the problem through military
cfforts. Military solutions did not give
results, The problem has to be viewed in

a broader perspective. We have to find
out as to what is the root-cause of the
problem. The problem got aggravated
during the time of partition when infil-
trators entered into that part of the
country on a large scale. Subsequently,
because of the war with Pakistan, the
Chinese aggression, the liberation of
Bangladesh, the problem got more aggra-
vated.

The pcople of this region are still not
confident, are still not sure, as to in what
way they are being looked at by the rest
of the country—what is the view of the
Centra! Government; what is the view of
the politicians; what is the view of the
policy-makers. Still, the people feel that
the North-Eastern Region is only a bur-
den area of the country rather than a
resourceful and prosperous area of the
country. Sir, we must change our view.

As you know, this region is endowed
with a tremendous amount of natural
resources. But these have not been ex-
ploited for productive use in the last few
decades. The disparity in development,
the disparity in the infrastructure, is so
much that we have reached a point where
even though the country is in a position
to compete with the developed nations of
the world, the people of the North-
Eastern Region are not fit enough to
compete with the rest of the States in the
country because of the infrastructure and
because of the lack of skill. The youngs-
ters have taken to arms to draw the
attention of the Central Government.

Sir, T want to point out one instdnce
here. I was a member of the Parliamen-
tary delegation. We went to Nagaland.
We went to the area in Nagaland, bor-
dering Myanmar. We asked the villagers
as to what was the cause of insurgency.
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We asked as to why the youth, were
being attractcd towards the insurgent
movement. The villagers told us that
when a student passed his matriculation
examination or his higher secondary ex-
amination or something beyond that, he
did not like to take up cultivation which,
traditionally, his forcfathcrs were doing
becausc mechanisation had not been in-
troduced in agriculture.

The old traditional system continues.
There are no employment avenues. There
is also no business establishement for
private or self-employment. The only
option for them is to take recourse to
easy money-making by taking up arms.
Therefore, unemployment problem seems
to be the major cause of this problem.
Sir, so many Accords were signed during
the last few decades. These included the
Assam  Accord, thc Mizo Accord, the
Bodo Accord, the Punjab, Nagaland
Accord, but none of the accords was
properly implemented. They were treated
in a casual manner, just finding a solution
at that particular moment and later on
leaving the agitators to quarrel among
themselves. That was the approach taken.

Sir, the North-Eastern region is having
33 per cent of the water resources of the
country. It has a huge hydel power
resource for the country. It still has a
55,000 mega watt of hydel potential. But,
for the last SO years its water resources
have not been tapped. Water transport
system was -stopped and the only link to
the area is a 32 kilometre stretch of land.
Ninty eigh’t per cent of its border is with
neighbouring countries. There is only one
railway line and one road linking the
North-East. If we really want the North-
East to come imto the national
mainstream, we must do something to
develop its infrastructure and
communication. Just by sending arms and
tropps or blaming the State Goverments
for not being able to maintain law and
order is not going to solve the problem.

Sir, informal trade on the border with
Bhutan, Bangladesh, Myanmar and some
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parts of China has been going on. All the
essential commodities like kerosene, rice,
sugar are beiong exported and in return
what we get are drugs, illegal arms. and
also training in operation of arms té our
militants. The traditional border trade
was stopped twenty years ago. A person
from the hilly area of Nagaland cannot
compete with a businessman of Madras
or of Delhi, even though you give export
or trade subsidies. How long will we feed
the people of the area by giving subsidies
and not allowing them to develop
themselves and not having trade? Even
tourists were not allowed to go to the
North-East for the last 48 years after
independence. Its population was kept
aloof. This area was the richest area of
the country at the time of independence.
Now its per-capita income is the lowest.
Why? It is because th¢ minimum
infrastructure items like power are still
deficient, though there is a large scope of
developing them. That way we could
have exported power to neighbouring
countries and also fed the entire country.
But, that was not done. There is a feeling
in the minds of the planners that at any
momement the. North-East region may be
taken over by China. This feeling was
reflected by the Defence Minister, when
he visited the area, when he said China
may at any time come to this side. You
must give confidence to the people of the
area by giving them a feeling that their
interests are not neglected. If you are
really interested in the North-East, you
must take a pragmatic view of the entire
problem of the area. If you send army
there, nothing will happen and there will
be no solution to the problem. Shukla
Commission and other Commissions were
appointed, but their recommendations
were never implemented. Now, we are
giving various types of assurances. Even
the security-related expenditure which
was committed by earlier Prome
Ministers and also by the present Prime
Minister was not released. The
commitment for Assam up to 1995 was
Rs. 661 crores. But it was reduced to Rs.
131 crores. This was stated in the Rajya
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Sabha some three days back in reply to
my question. If that is the situation, how
can we plan for the development of the
State? We have to control cxtremist
groups in the North-East. The militants
are getting training in Bangladesh,
Bhutan and Myanmar. This problem has
to be tackled internationally. Merely
blaming the State Government, maybc
the regional party or the national party,
this way or that way, will not solve the
problem.

I will take one or two minutes more.
We must establish good relations with
our neighbouring countries. K we really
want to find a solution to this conwlex
problem, our relation; with Bangladesh,
with smaller countries of the South East
Asia must improve. They are suspicous
of our country thinking that at any tme
India may surpress them. We nust
remove that psychological feeling from
their mind. The area should be develwped
independently. The norms should be
relaxed.

Due to geographical isolation of the
North-East, there is some apprehension
in the minds of the people who are in the
administration. There are some regional
officers  specifically posted against
regional offices in the North-East. These
officers were appointed for the offices in
the North-East, but they are functioning
from other parts of the country. Why?
Because they do not want to face the
situation there. If we send the Army only
to the North-East without going to the
root casue of the problem, without
finding any practical solution, this region
will further be under-developed. It will
become a burden for the country. It will
become a cancer for the country.
Thérefore, -1 urge upon the Central
Government and also the hon. Home
Minister to find some permanent solution
to the problem; and while doing so the
Assam Accord should be taken into
consideration. As the House knows, the
Assam Accord was signed in 1985, but it

* was not implemented. Earlier Assam was

a most peaceful area in the North-East.

o O W
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Assam is the gatcway for the enure
North-East States. There was no report
of any violence by thc cxtremist
organisations in the Statc of Assam.
When the Assam Accord was pushed to a
corner, the  extremist  groups  in
collaboration with their counterparts in
the ncighbouring countrics lured away
voungsters. They have obtained training
in the neighbouring countrics. When the
Wax ot implemented,

Assam Accoid

they lured away the modcerate group.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Now, you have to conclude.

DR. ARUN KUMAR SARMA: I will
take only onc or two minutes.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You said the same thing some
threc minutes back also.

DR. ARUN KUMAR SARMA: I was
in All-Assam Students Unpion. 1 am an
young lcader of that area. So, I must
cxpress my feclings. If 1 am making
irrelcvant points, kindly correct me. I am
not wasting the time of the House. I will
not do that.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): No doubt you are making
relevant points, but there is a constraint
of time.

DR. ARUN KUMAR SARMA: Since
I represent that area, some consideration
should bc given.

The Assam  Accord  was  not
implemented. Some extremists were with
the All-Assam  Students Union. They
were the supporters of the All-Assam
Students Union. They led a normal life.
They have opted for arms. They have
lured away the moderate group telling
them “there was no use of signing
Accords with the Government of India
because they are not sincere in
implementing the Assam Accord which
was signed in 1985”. That is the point for
the present stage of insurgency activity
and the subversive activity. I hope, the
Central Government, the policy-makers
and politicians of the country, will take a
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different view. Sir, I support Mr. Parag
Chaliha, my leader, in saying that we do
not want mere sympathy. We do not
want anything undue to us. We want
something which was duc to us which was
not given to us. As a compensation for
that, we must be given something cxtra.
That is our legitimate claim. In economic
development, for the last 50 ycars, we
were neglected; we recmained
underdeveloped. And as a compensation
for that, special cfforts should be there.
There should not be any heartburning on
this score in any other part of the country
that the North-East is given . extra
importance. I heard some sound from
some hon. Mcmbers at some time that
the North-East was given “so much of
importance. That hurt me. Therefore, 1
am saying that it is our legitimate claim
and these areas should not be allowed to
be isolated and to become burden areas
for all the time. Also, being a strategic
areca, it should have been looked into in a
different perspective.

With these words, Mr. Vice-Chairman,
I thank you for giving me this
opportunity to speak.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Hiphei. You bave to
conclude within 3-4 minutes.

SHRI HIPHEI (Mizoram): Mr. Vice-
Chairman, Sir, I am happy that. the
problems of the north-eastern region are
now being exclusively discussed. I take
this as ‘well began’ and it is wisely said,
“Well began is half done”. 1 hope that
this will not be just haif-done but will be
finished fully and the problems facing the
north-eastern region. . will be. _solved
immediately if properly attended to.

Mr. Vice-Chairman, 1 would like to ask
our national leaders, irrespective of their
political affiliations, whether they have
really and sincerely applied their thought
and mind in solving the problems of the
northeastern region. Now, if we look at
the political map of India, the whole
north-eastern region is totally cut off. It
is linked with a very narrow line. If we
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look at it properly, we will fird that it
could have been annexed to Myanmar or
Bangladesh. But fortunately, we are
annexed to India. We are proud that we
are in India. But we are not properly
taken care of. For example, when I first
came to Parliament in 1990, Jammu and
Kashmir was burning. Then the problem
was attended to properly by the national
leaders including the State leaders. Of
coursc the problem is not totally solved.
But it is half-solved now, 50 per cent
solved. Let us see the problem of
insurgency in Punjab. When it was
properly attended to by the national
leaders and. State leaders, by the State
Government and the Union Government,
it has become a normal State now. Let us
now go back to the North-Eastern India
with a sincere heart, with sympathy, with
passion and love. If we do that, I think
the problems facing the north-eastern
region can also be solved. The earlier
speakers from the north-eastern region
and from other parts of India, other hon.
Members, have stated the causes of the
problems. They can be analysed as
cconomic problcms, communicaiton
problems, social problems and political
problems. Now, in the whole of the
country, each and every State has its own
problems. But the problems facing the
North-Eastern region are peculiar. We
have to find out the economical
problems, social problems, educational
problems and political problems. Let us
keep them aside. In- addition to these
problems, what could be the problem
causing insurgency? The problem of
insurgency in each State may differ from
the problem in the North-Eastern region.
The North-Eastern region has its own
problems. Take for instance, Manipur.
My friend has said that its demand for
sovereignty might be the main cause of
insurgency in that State. But this problem
might be there due to some other reason.
The other reason could be the communal
conflict, the ethnic conflict. In that
conflict, even those overground leaders
are also invoived. So, we have to
properly diagnose the problem to find out
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whether it is due to demand for
soverignty or whether it is due to some
other reason. Now, let us go back to
Mizoram. Mizoram was also under
insurgency for long twenty years. The
problem had been properly examined by
the Central leaders and by the State
leaders and a solution was found out.
Later on, it was found that the rebel
leader wanted to come over to Mizoram
to sign the peace accord if he could be
accommodated in the State politics as
Chief Minister of the Siate. After
knowing what he wanted, we said:
“Okay. You come over to India. We are
ready to vacate the seat and we did that.”
Now, normalcy has returned to Mizoram.
But unfortunately, as my friends have
already said, the peace accords in the
North-Eastern region have been signed
many times. But they have never been
fulfilled. I would like to refer to another
accord. I do not know the details of it.
The Mizoram Peace Accord was singed in
1986. In this Accord, it was stated that
the State of Mizoram will be having a
separate University. Unfortunately, it was
not mentioned in the Accord as to which
type of University will be set up in
Mizoram. So, the interpretation made by
the Human Resource Development
Ministry was  different and  the
interpretation made by the Government
of Mizoram was different. They said that
there was no specific mention about the
Central University.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude.

SHRI HIPHEI!: Sir, 1 would speak for
another two minutes. Now, we said that
it is a Central Unviersity. The Union
Government said that it is a State
University. The former Prime Minister
had assented to give us a Central
University. But till today, no initiative
has been taken in this regard. So, unless
this Accord is fulfilled, no other Peace,
Accord can take place. So, we have to be
very sincers and honest while signing the
Peace Accord. It might have been a
Peace  Accord signed by another
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Government. But the present
Government is requested that the Accord
singed between the Union Government
and the rebel leaders may kindly be
implemented fully.

Another problem in the North-Eastern
region is the problem of the Autonomous
District Council. Now, I would like to
inform the hon. Home Minister about the
demand for Bodoland...

6.00 p.m.

Sir, the demand is for a separate State.
The demand for separation of the State is
now being made cvery where in the
North-Eastern India because those
autonomous District Councils are not
given uniform power, whether it is
executive or legislative or financial. In
the North-Eastern India, we have nine
authonomous District Councils having
different legislative and executive powers.
If they are autonomous District Council,
let them have uniformity. They must be
uniform in exercising their executive and
legislative powers. So, I request the
Government of India that they should
properly look into the affairs of the
District Councils so that the problems
which are coming up again and again in
the North-Eastern region are solved
before the situation becomes worse.

I would like to add one point more.
‘That is about employment. Mr. Vice-
Chairman, in the North-Eastern India,
barring Assam where ‘the situation is a
little bit better, in .all other States, we
don’t have factories, we don't have
industries, we don’'t have private
companies. There are no employment
opportunities other than the Govenrment
services.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude now. You have
made your points.

SHRI HIPHEI: 1 am going to
conclude, Sir.

So, unemployment prohlem is to be
solved. Our two former Prime Ministers
had committed two packages of financial
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assistance, each amounting to 6,000
crores of rupees. There is an assistance of
Rs. 12,000 crores. Those packages may
kindly be implemented by the present
Government. There might be problems in
rules and regulations, but this is a bonus.
Mr. Vice-Chairman, this is not a monthly
salary or an allowance. Bonus is a gift.
So, it should be given beyond the rules
and regulations. Over and above the Plan
allocations, these 12,000 crores of rupees
may kindly be sanctioned to the Nbrth-
Eastern States so that they can solve their
own problems. The unemployment
problem can also be overcome.by them.
Thank you, Sir.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Dr. B.B. Dutta. The time
allotted to your party is already
exchausted by others. Since you come
from a State of the North-East region,
you can take two or three minutes for
making your suggestions, if you have any.

SHRI JOHN F. FERNANDES: It may
be a bonus time.

DR. B.B. DUTTA: Thank you, Sir. I
don’t know what to say in three minutes,
but I will try.

Sir, we are discussing the problems of
the North-East. The first important thing
is that we do understand the problem of
the North-East in its proper depth and
dimension. When the United Front
Government was in power, from time to
time, the impressions were given that the
situation in the North-East was improving
in terms of law and order, in terms of the
progress made in solving the insurgency
problem. The negotiations were being
held with the underground; the contacts
had been made. So, the situation is
improving. I would like to impress upan
the House that the situation has been
steadily deteriorating in the reigon over
the year and over the decades. There has
been no improvement in the North-
Eastern situation. The situation is steadily
deteriorating - this message should first
go home. The situation is deteriorating
because you find all the insurgent groups
operating in that region. Somebody from
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the ruling stde has mentioned -- 1 think

Mr. Malhoutra started by saying this --
and somebody else has also repeated that
there are as many as 70 insurgent groups.
This kind of information only indicates
how the Home Ministry receives a faulty
intelligence  information and  how
credulously” it accepts it.

How do they analyse the information?
How do they collate and analyse? If you
seriously analyse the correct information,
you will find that 18 or 19 serious insur-
gent groups are there and out of that,
perhaps, six or seven insurgent groups
are very active. There are other insurgent
groups who were loyal to their cause,
but, of late, they have been going out of
action one by one. So, this is the thing.
You will find that the over-ground ad-
ministration, the Government, over the
years has become weaker and weaker in
all the States in the North-East barring,
say, Arunachal Pradesh, and 1 should
say, to some extent barring Mizoram.
These States also have the potential for
troubles and one day they may also
flower and blossom. So, you will find the
same situation in Manipur, in Nagaland,
in parts of Assam and in parts of
Meghalaya.: The level of efficiency of the
administration in sinking. As a result
what happens is that part of the bureauc-
racy, part of the police force, the general
citizenry, the businessmen, the traders do
not know to whom they should be loyal.
They don’t know whether they should be
loyal to the Government of the day or
they should protect their interests by
being loyal to the underground. This
conflict is so much manifest. 1 mentioned
it earlier in this House that the Deputy
Commissioners and the Superintendents
of Police have also to pay taxes to the
underground. It is happening in Manipur.
The Ministers also have to pay it. The
whole thing is in a mess. That is why
there is a need for a through discussion
not only in terms of development but also
in terms of governance and administra-
tion. What have basically gone wrong?
The question has to be examined. This is
the problem.
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Now I come to the second point. A lot
of Members have spoken about the
economic measures which are being taken
to give a big boost to the development of
North-East and to deal with unemploy-
ment problem. It is the unemployed
youth who man the army of insurgents.
They arc the potential recruits and they
are recruited in large numbers. The insur-
gents are increasing by the way. They are
spreading in all directions. More youths
are joining the pro-insurgency army in
the North-East and their number is much
more than what it was three years or five
years before. Now in economic matters
what is missing is a proper development
strategy for the North-East. That is the
most unfortunate part. No proper de-
velopment strategy has ever been
evolved. Never the main problem of
economic development in the North-East
is the connectivity problem, connectivity
through Bangladesh and connectivity
through the Siliguri neck. This is the
problem. We call it the transit problem,
in other words, the connectivity problem.
The connectivity problem is interlinked
with the markets. You don’t have the
markets beacuse of this problem. How do
we tackle this problem? You have to
reduce the time overrun and the cost
overrun. You have to increase the mobili-
ty by road transport and rail transport. A
massive investment ought to have been
made long before instead of quarrelling
whether there should be a broad-guage
line or a metre-guage line, whether it
should be single ling or double line. It
should have been a network of double-
line road and railways. There should have
been proper harnessing of the tremend-
ous hydel potential. Nearly 45% of the
hydel power is available in the North-
East. Now all these things have not been
tackled on one ground that we don’t have
money. You are having money today to
send the CRPF. You are having money
to send the military. Today you are
spending so much of money. Of course,
the Finance Minister is reported to have
said that an amount of Rs. 42,000 crores
has-been spent in the last seven years.

y
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Somebody gave me the figure the other
day in the seminar, whatever be the
veracity of the figure. You have pumped
money without caring to know whcether
the money has been translated into as-
sets. Money pumped does not become
automatically an assel to the nation. You
have not examined whether there is any
correlation between money flow and asset
creation. You have not done that. Why
haven’t you done that? Because you are
afraid to do it.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please conclude now.

DR. B.B. DUTTA: You have no
mechanism to do it either.

Since we have no dcvelopment
strategy, we are creating ccrcmonial at-
mosphere to divert the attention of the
people. The former Prime Minister, Shri
H.D. Deve Gowda, goes there, stays for
seven days and declares a package of Rs.
6,100 crores. Out of Rs. 6,100 crores,
how much amount have we spent in
North-East? 1 would like to have the
figures.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Dutta, the Home Minister
is here. You will be interested to listen to
him. He has to attend a Cabinet mecting.
Kindly conclude now. You can make
some concrete suggestions.

DR. B.B. DUTTA: Sir, I will make
only suggestions. The hon. Member, Shri
Jaswant Singh, spoke about the economic
measures which are being taken and cer-
tain other things. If this region has to be
given a‘lot of funds and 10 per cent funds
of each Ministry by creating a non-laps-
able .resource pool for North-East then

immediately place all the funds with the
North-East Council. This institution-a
novel one provides the mechanism to
serve the regional economic interest of
the North-East of which he, himself is the
Chairman designate. This is my sugges-
tion. Don’t keep funds hanging in the air
because there does not exist any fund.
When we igo to the Planning Commis-
sion, they say “Where are the funds?”
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When we go to the Ministry, they say
“Where is the scheme? We are trying to
find out the scheme”. Don’t waste time
like this. Let us be very serious and start
here and now. This is my suggestion on
economic front. Let us go in for massive
investment for infrastructure in North-
East becausc so much of fund is avail-
ab_le. There are Rs. 6,100 and then

Shri Gujralji increased the amount to Rs.
7,300 crores. Now there is the non-
lapsable resource pool, 10 per cent of
cach Ministry. I find plenty of funds for
carrying out these big projects in North-
East to remove the problem of connec-
tivity.

I would like to mention one more point
which is very important. Nobody has
drawn any body’s attention to it. My
fricnds, who are from thosc States, have
merely hinted about it, that is, the prob-
lem of governance. As I mentioned ear-
lier, we have got a compact tribal area in
North-East. Look at Manipur espccially
hilly area, Nagaland and Mizoram geog-
raphically. You will find a compact zonc
with 95 to 99 per cent tribal people. Then
there arc tribal people in Arunchal Prad-
esh and Meghalaya — a very good con-
centration. Now to solve the political
aspirations of the tribal people, the Con-
stitution of India was strained to the
utmost limit without caring for the
cconomic viability and without caring for
the security, though these are all border
States. All those agruments which were
used earlier were thrown overboard and
we went for a massive rcorganisation,
political reorganisation, at the Statc level.
In spite of the fact that, States have been
created and Union Territories have been
upgraded to statehood, the problems
keep on multiplying. In these States, as
Shri Hiphei just now mentioned, we have
retained the Dirtrict Councils' wherever
they were. They are as many as nine. All
the things have been retained providing
for a three tier system. Rerservations
have been retained for the tribal people,
though some people legitimately argue
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that here the reservation is for 4 majori-
ty. By majority a unique example of
Discimination against non-tribals.

Sir, a majority, 90 per cem of the
people, is still enjoying reservation de-
priving state level minorities of all oppor-
tunities. All these things have been given.
Then why is there still insurgency by the
majority qroups themselves? What more
can be done for them? There is a boubt
that with the kind of administrative set-
up we have there and with the kind of
governance we have there, we shall not
able to strike at the- root of the problem.
That is why, I want that, before creating
more States, at least, we should have a
look at North-East through the eyes of a

Commission or a group of expert as to

what has gone wrong with North-East
and why, after giving such a big political
deal there is so much of insurgency. In
the State of Meghalaya from where I
come, there are three major tribal com-
munities, i.e. Khasi, Jantia and Garo. If
you find an imter-tribe reivalry now re-
sulting in political instability and growth
of insurgency in and around the main
Headquarters of the British Administra-
tion, Shillong, you will not be surprised. 1
would like to say that there is a need for
a thorough examination of the working of
the Constitution and the working of the
6th Schedule. I have spent the most
impressionable 35 years of my life work-
ing with them and enjoying the affection
and confidence of so many tribal leaders
of each State.

[THE VICE-CHAIRMAN
SANATAN BISI) in the Chair)

I can tell you that the neglect of the
tribal democratic system has caused
havoc in the North-Eastern Region. If we
had taken the tribal democratic system as
it existed in Nagaland, as it existed in
Mizoram, as it existed in Meghalaya and
Aranachal and if the structure of modern
state had been fused with that in a proper
manner, then today these problems
wouldn’t have occurred. But what has
happened.is this. We have the parliamen-
tary form of Government with the

(SHRI
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Centre, the State Governments and the
third tier, that is, the District Councils.
These District Councils have not struck
roots. They have not been able to har-
monise themselves with the working of
the communities and their way of demo-
cratic functioning. That is why there is a
conflict going on between the local demo-
cratic system and the democratic system
that has been imposed through this third
tier of governance. This is what 1 want to
tell you. We should incorporate them, we
should give them the statutory status. it is
a wrong conception that in the tribal
areas the Panchayati Raj system does not
hold good. They have their own Panchay-
ati Raj. Only the nomenclature is diffe-
rent. Maybe, in the social canvas that is
there, the functioning will be different.
So, I want to draw your attention to this
because, Sir, the North-Eastern Region is
the only region where you will find that
only seven tribal groups are there who
have got a population of more than one
lakh. Most of the remaining tribal
groups, a large number of them, are
microscopic in nature so far as their
numbers are concerned — 50,000 30,000,
70,000 and like that. Now because of this
you will find yet another dimension of
the problem. Now, we have been follow-
ing the linguistic basis in the formation of
States, a dominant group and a dominant
language, where the other groups are to
be assimilated. This has not happened in
the North-Eastern Region. This has not
happened even in Assam up to the
hundred per cent. That is why Assam is
also facing problems even after the sep-
aration of major hilly afeas. As a result,
these aspect of the question have to be
properly examined to see to it that we
incorporate all those tribal traditions in
our system of governance and administra-
tion. This requires a constitutional probe
to find out what has gone wrong and
where we have failed.

Sir, we have the Bodo movement in
the bosom of Assam itself. It is a big
problem in Assam even in the main area
where Assamese are the major communi-
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ty in the North-East with a history ot
formation of the State, with a history of a
very matured social theory. They have
got a bright history, a bright cuiture. In
spite of that, why is there so much of
problem, so much of threat to Assam
being disintegrated? Unlike the other
nationalities in the rest of-the country, it
is only the Assamese nationality forma-
tion which has not completed its full
process. In every Policg Station or Tehsil
office in Assam, you will. find that there
not-been assimilated into the mainstream.
Hence, this problem has occurred in that
region, unlike in the rest of India. So, I
want that the Home Minister should
properly study all these things, try to da
something and try to evolve some kind of
a constitutional arrangement. All the
tribes looked at cach other as equals.
Now, as a result of the imposition of the
modern state structure, some tribe has
become a dominant tribe in one State
and the rest of the tribes feel as if they
are subordinate tribes. This has created a
dichotomy, a problem, between them. It
wasn’t there earlier. The British didn’t
administer it in that way. They kept it the
way they were. Sp, this is the problem.
This is the problem in Mizoram today. If
we examine the whole thing, why the
Home Ministry is not able to release the
statistics...

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): ‘Mr. Dutta, please
conclude. You have no time left. Please
conclude.

DR. B.B. DUTTA: Okay. Thank you,
Sir.

THE VICE-CHAIRMAN (SHRI
SANATAN - BISI): Shri Narendra Mo-
han. And I would request you to kindly
be brief.

SHRI NARENDRA MOHAN (Uttar
Pradesh): Mr. Vice-Chairman, Sir, . this
whole discussion has been raised becausc
of ‘my notice which I gave on the 3rd of
June. 1 made a Special Mention on that
day and the Chairman had said that there
should be a Short Duration Discussion.
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Anyway, I am not going to make a
specch here at all. Rather, I am going to
protest. My name wat at number two.

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): No, 10. Mr. Narendra
Mohan, you come to the subejct.

SHRI NARENDRA MOHAN: Listen
to me, please. (/nterrupfons) 1 am on a
Point of Order.

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): No Pdint of Order.

SHRI NARENDRA MOHAN: Mr.
Vice-Chairman, it is my poim of order.
My name has been publisled at number
two. Why have 1 been calicd at this
juncture? T would like to have a ruling
from you. What is the sandity of publish-
ing my name in the List of Business?

THE VICE-CHAIRHAN (SHR1
SANATAN BISI): I am jiving a ruling.
(Interiuptions) Please tak your seat.

SHRI NARENDRA MOHAN: 1
would like to know whatthe sanctity is of
publishing it.

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI): Please take your seat.
I am giving the ruling. So far as the Short
Duration Discussion is concerned, it is
the party which submits the names. It is
done as per the desire of the party. Since
your name is here... '

SHRI NARENDRA MOHAN: Mr.
Vice-Chairman, Sir, without notice no-
body can speak. See Rule 173.

THE  VICE-CHAIRMAN (SHRI1
SANATAN BISI): Why should I see
that?

SHRI NARENDRA MOHAN: Sir, we
have to function as per rules. We cannot
function arbitrarily. I object to it and my
protest may kindly be noted. I am not
going to speak.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): So far as the Short
Duration Discussion is concerncd, there
is no question of arbitrariness.
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SHRI NARENDRA MOHAN: Sir,
this is arbitrariness, to my mind. Maybe,
I am wrong. The rules are very clear.
The rules are crystal clear. The rules say,
“The notice has to be given in writing.”
It is not somebody coming and giving you
notice at the moment. The notice has to
be given in writing beforehand and then
only somebody can speak. My name is
number two...

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): Narendra Mohanji,
you are unnecessarily wasting the time of
the House.

SHRI NARENDRA MOHAN: I am
not going to make any speech, Sir.

THE  VICE-CHAIRMAN  (SHRI
SANATAN BISI): You can ask your
leader.  ...(Interruptions)... Narendra
Mohanji, please co-operate with the
House. Whatever you have to say, please
say.

SHRI NARENDRA MOHAN: As a
protest, I am not going to make any
speech, Sir.

sft w1 AeE: sTEmEy S, § wEN =w
g ..(FTEaA) ...

Iawran (st wama fafa): & T
TR FAEE W B

it Ty TeE: 9w agm @ e W 2
W W owEE W WEE g Y aE W
T R o SRR AR W W R, W
o el & # )

Iy (off waa fafa): A
fm a6 B W oam W oW W
(smaum) ... gfm Rw S, s G o
Q@M, 97 T AW

sft g1 ara: A9 K R @ Fw W
w |

Iwawieay (st g fafw): o, W
& gg 9 A L (smaa).
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SHRI NARENDRA MOHAN: 1 have
not said so. ...(Interruptions)...

gy (o wawa fafl): @ S,
F wem & Rewd ¥ @ g, @ 9@
o |

SHRI NARENDRA MOHAN: I re-
quest you to please permit the Home
Minister to make the reply.

THE VICE-CHAIRMAN  (SHRI
SANATAN BISI): That I will do. Mr.
Fernandes, your name is here. Please
conclude within a minute.

SHRI JOHN F. FERNANDES: Sir, 1
am just intervening, 1 am not'speaking. I
want to say something on this matter. As
I had been visiting this area as an ob-
server from my party, I took interest. At
least, in the last two Sessions I spoke on
this matter. I think if more sessions are
there, we will keep on speaking on the
same matter without any solution. So, I
100k interest to speak because every time
we speak on the North-East, only the
Home Minister comes here and repiies. 1
think it is a problem not more so in our
territory. This problem lies in the border-
ing areas, international boundaries, i.e. in
Myanmar, in Bhutan, in Bangladesh. So,
unless we use pre-emptive diplomacy,
upnless we have a dialogue with the
neighbouring countries—I am happy that
Bhutan and Bangladesh are member-
countries of the SAARC, but in
Myanmar, we know what type of regime
is going on there. I took interest to speak
because there is a report in the Press,
‘Track from Dhaka’, it is said that the
Government of Bangladesh signed an
MOU, not an agreement, with USA
which entitles them to station the army in
Bangladesh. This is called sofa. It was
also signed with the former State of
USSR, Kazakhastan and that country has
also been converted into a military base
for the Americans.

Sir, we have raised objections in the
past that the island of Diego Garcia is

! used by Americans as a base and now we

arc having this Western power at our
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doorsteps, in our  backyard, in
Bangladesh. Therefore, 1 would like to
know whether there is inter-ministerial
co-ordination of the Home Ministry, the
External  Affairs Ministry and the
Defence Ministry. Sir, this problem can
be solved by these three Ministries. The
problem is not within our boundry. I
think we are barking up the wrong tree.
The problem lies away from our
boundary. It lies in the neighbouring
countries where insurgency has been
encouraged by the so-called foreign
powers who have their designs. With
India going nuclear, this problem is more
pronounced. Therefore, I would like 10
know from the hon. Home Minister
whether a treaty is being signed
clandestinely as MoU. There is no
agreement on paper. I would like to
know whether a military base of the USA
can be stationed in Bangladesh. That was
my interest in taking the time of the
House. I hope, the hon. Home Minister
will enlighten the House on this.

Thank you.

s ener e areAIoR: Swwwerw S,
S S WE G oA 8, 35 dfim &
i & 3 P Braer ¥ g afg ¥
A iR fRefa w AR ¥ e Wi
—The grave situation arising out of
increase in subversive activities in the
North-East region of the country.
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&I W F oA Y 99 SR wE
fFen @ %M TF WIS R, SRR TF A
R Fw gy N uge e B A FE:

“When in people in' Delhi think of the
North-East...”—when people in Delhi, it
mcans, cveryone and it is not referring to
one Gavernment or another
Government—"...thcy usually think of
the demographic distance which translates
itself into mental distance.”

3 armen s R—

“When the people in the North-East
think of New Delhi, they usually think of
the developmental distance  which
translates itself into emotional distance.”
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MR. CHAIRMAN: Half-an-hour
discussion. Shri Nilotpal Basu.

HALF AN HOUR DISCUSSION

Points Arising out of the answer given in

the Rajya Sabha on the 3rd June, 1998 to

Starred Question No. 101 regarding areas
under Acute Poverty

[he Vice~-Chairman (Shri Sanatan Bisi)
in the Chair}

SHRI NILOTPAL BASU (Wee
Bengal): Mr. Vice-Chairman, Sir, I will
be very brief because it is already quite
late and I do not want to test the
patience of Members. This half-an-hour
discussion arises out of the Starred
Question No. 101 and the
supplementaries put on 3rd June, 1998. It
was basiscally about the identification and
the methods to be used for the.
identification of the 100 most backward
districts. The question was whether. the
Government was going to evolve some
kind of a special plan to address the
chronic backwardness of some of these
areas. It was said in the written statement



